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1.0 Preamble 

In the matter of Original Application no. 935 of 2018, Anumolu Gandhi Vs State of Andhra 

Pradesh, the Hon’ble National Green Tribunal (NGT), Principal Bench vide Order dated 

23.07.2019 directed State of Andhra Pradesh to undertake detailed study like Bathymetric Survey 

and Ecological Assessment Study and to submit the report within three months. Department of 

Mines & Geology, Andhra Pradesh awarded the study on “Ecological Impact Assessment Study 

on Flora and Fauna of River Krishna” to Acharya Nagarjuna University(ANU). Water Resource 

Department (WRD), Andhra Pradesh was assigned to carry out Bathymetric Survey. Government 

of Andhra Pradesh did not submit the reports within time duration given by Hon’ble NGT. Hon’ble 

NGT vide order dated 19.12.2019 directed Govt. of A.P to involve CPCB and furnish the report 

within one month. In compliance to directions, Department of Mines & Geology, Andhra Pradesh 

submitted the reports to Hon’ble NGT on 19.01.2020 and was taken up for hearing on 14.02.2020. 

 

2.0  Orders of the Hon’ble Tribunal dated 14.02.2020 

“We are of the view that in view of conflicting versions, the report needs to be independently 

evaluated and validated. For this purpose, we constitute an Expert Committee comprising members 

of Expert Appraisal Committee on the subject of the MoEF&CC, nominees of CPCB, Indian 

School of Mines, Dhanbad and the Indian Institute of Science, Bengaluru. The joint Committee 

may be assisted by the Andhra Pradesh State PCB. The CPCB will be the nodal agency for 

coordination and compliance. The applicants will be free to give their view point/submissions to 

the CPCB within two weeks. The CPCB will provide all documents to the members of the 

Committee. The report may be furnished within two months by email at judicial-ngt@gov.in.”  

Copy of the Hon’ble NGT order dated 14.02.2020 is placed as Annexure-I. 

 

3.0 Composition of the Committee 

As directed by the Hon’ble Tribunal, the committee was constituted comprising of following 

members: 

1. Sharath Kumar Pallerla, Scientist-F, Member Expert Appraisal Committee- Non-coal 

mining, Ministry of Environment, Forest and Climate Change 

2. Prof. V K Sinha, Adjunct Professor, Department of Mining Engineering, Indian school of 

Mines, Dhanbad 
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3. Prof. M. Sudhakar Rao and Dr. K S Nanjunda Rao, Department of Civil Engineering, 

Indian Institute of Science, Bengaluru 

4. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional Directorate, 

Bengaluru 

 

4.0 Methodology of Study 

 As per Hon’ble NGT order, the scope of the committee was to independently evaluate and 

validate reports submitted by Govt. of Andhra Pradesh to Hon’ble NGT. CPCB being the 

nodal agency forwarded copy of the following reports to the committee members and 

requested to evaluate the reports:  

a. Report submitted by Water Resource Department including findings of 

Bathymetric survey: It is a scientific study done using Single Beam Echo 

Sounder(SBES), Positioning and Navigation systems from Prakasam Barrage to 

Ibrahimpatnam (About 13.50 km upstream of Barrage) in Krishna River in regular grid 

intervals of 10m (Both in X & Y Planes). The area of study is only foreshore water 

submerged area which is considered as reservoir. It is mentioned in the report that the 

capacity of Prakasam barrage is arrived as 2.982 TMC and the silt volume above 

original Bed Level to be removed is 1,24,77,704 Cum. Copy of the report is enclosed 

as Annexure-II. 

 

b. “Ecological Impact Assessment Study on Flora and Fauna of River Krishna” 

carried out by Acharya Nagarjuna University: The qualitative analysis of 

phytoplanktons, zoo-planktons, Benthos and riparian vegetation including fish fauna & 

avian fauna is carried out in the study for all reaches in Prakasam barrage during 

October- December, 2019. The study also covers water quality, Socio-Economic 

Effects of Desiltation in River Krishna (Upstream of Prakasam Barrage), Vijayawada. 

Copy of the report is enclosed as Annexure-III. 

 

5.0 Observation of Committee Members 

In compliance to Hon’ble NGT order, the committee members evaluated the reports. The 

comments of the committee members with respect to the reports submitted by State of Andhra 
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Pradesh (Water Resource Department and Achraya Nagarjuna University) to Hon’ble NGT are 

summarized as follows: 

5.0 a.  Observations & Comments of Ministry of Environment, Forest and climate change 

i. The Scour gates could not be operated for almost 10 years due to operational 

constraints. Therefore, continuous accumulation of silt formation in the reservoir. 

The accumulation of silt need to be de-silted/ dredged keeping the safety of the 

barrage. 

ii. It is to submit that as per the Appendix IX of EIA Notification 2006 issued vide 

amendment to EIA Notification, 2006 number S.O. 141(E) dated the 15th January, 

2016, dredging of de-siltation of dams and canals for the purpose of their 

maintenance and to up-keep disaster maintenance is exempted. However, said 

notification vide S.O. 141(E) dated 15.01.2016 has been kept aside by the Hon’ble 

NGT in the Executive application No. 55/2018 in OA No. 520/2016 in the matter of 

Vikrant Tongad Vs Union of India, vide order dated 11th December, 2018. Further, 

it is to submit that the Ministry is already in the process of notification of exemption 

of certain cases, inter alia, including dredging of de-siltation of dams and canals for 

the purpose of their maintenance and to up-keep disaster maintenance, as given at 

Appendix IX of impugned notification. Further, the Ministry has published 

Notification S.O 1224(E) dated 28.03.2020, inter alia, for aligning the provision of 

the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), and 

set an exemption of certain cases from requirement of environmental clearance as 

mention in “Appendix-IX. The Copy of the said Notification is attached herein and 

marked as Annexure- IV. 

iii. The study carried out by Acharya Nagarjuna University reveals that there is no 

damage to the riverine ecosystem. Further it is to submit that impact on the eco-

system may not be attributed to any specific activity, as the impact is attributable to 

several natural and anthropological activities of the area. The report of Acharya 

Nagarjuna University is found to be satisfactory.  

iv. Report submitted by Water Resource department are satisfactory. 

5.b.  Observations & Comments of Central Pollution Control Board 
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i. In compliance to Hon’ble NGT direction dated 19.12.2019, the Water Resource 

Department has carried out Bathymetric Survey in the entire 13.5 KM of Prakasam barrage 

by adopting standard equipment and method.  

ii. As per preliminary assessment in 2015 by Irrigation department, the quantity of sediments 

is 71 lac Cum and as per latest Bathymetric survey the total quantity of sediments is 

1,24,77,704 Cum above original bed level. Even after carrying out desiltation for more than 

two years in Prakasam barrage during 2015 to 2018, huge quantity of sediment is still 

deposited above the bed level. 

iii. As per BIS IS 7349:2012- Barrages and weirs Operation and Maintenance Guidelines, 

dredging/ desiltation is required to establish satisfactory flowing conditions and restore 

desired capacity. In case of Prakasam barrage, the design storage capacity is 3.071 TMC 

(when constructed during 1954-57) and as per the Bathymetric survey carried out during 

December, 2019 to January, 2020 present storage capacity is 2.982 TMC and loss in storage 

capacity is 0.089 TMC only. In future, if the State of Andhra Pradesh proposes to desilt the 

barrage, it may be carried out to the tune of 25,18,176 Cum to restore the lost storage 

capacity of 0.089 TMC.  

iv. Acharya Nagarjuna University has carried out qualitative study to assess the ecological 

impact on flora & fauna of river Krishna due to sand mining during October to December 

2019. From the report, it can be concluded that there is abundant phytoplanktons, zoo 

planktons, benthic crustaceans, molluscs, fishes, avian fauna and dense vegetation growth 

in both desiltation areas and reference site.  

v. As per report given by water Resource department, the desiltation activity was stopped 

during September 2018. The impact assessment study was carried out one year after 

stopping desiltation activity which indicates that the desiltation activity in Prakasam 

barrage may not have serious long term impacts on flora & fauna. In future, if desiltation 

activity is undertaken in Prakasam barrage, a study may be carried out by the State of 

Andhra Pradesh post desiltation to assess the immediate & short-term impacts of desiltation 

on flora & fauna.  

vi. 2019 floods in Andhra Pradesh may also have contributed to enriching & flourishing the 

ecosystem in Prakasam barrage. Additionally, the State of Andhra Pradesh may also carry 
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out Quantitative analysis study in the barrage and the study results may serve as baseline 

data in future to understand the impacts. 

vii. Both the reports are found to be satisfactory. 

5.c Observations and Comments of Indian School of Mines, Dhanbad 

i. It has been stated in the WRD report that due to operational constraints, scour gates of 

Prakasam Barrage could not be operated for almost 10 years which resulted in heavy 

sediments in the reservoir thus reducing the live capacity of the reservoir by about 25%. 

ii. The need for desiltation arose due to heavy deposition of silt coupled with increased 

demand of water in the region. A study by Irrigation department in 2015 assessed 71 Lakh 

m³ of silt deposit in the Krishna River upto 13.5 Km upstream of Prakasam Barrage. It is 

observed that in 2015 assessment, the quantities for 5 to 10 Km have been shown as zero 

and it is informed by Water Resource Department that the average depth of accumulation 

of sand in the Km 5.00 to Km 10.00 was less than 2 m and as such the reaches were not 

considered for de-siltation.  

iii. Desiltation was undertaken and desilted quantities by motor boat and dredger were 33 Lakh 

m³ and 9.95 Lakh m³ respectively in phase-I. 

iv. Bathymetric survey was carried during December, 2019 to January, 2020 in upstream of 

Prakasam Barrage upto 13.5 Km using Single Beam Echo Sounder, Positioning and 

Navigation System. Based on this study, the capacity of Prakasam barrage has been 

observed as 2.982 TMC at 12’ (+17.39 Metre). The study also mentions that water storage 

capacity will increase by 0.441 TMC after desiltation of 1,24,77,704 m³ above original bed 

level. 

v. Ecological assessment is a study on ecological impact in River Krishna in upstream of 

Prakasam Barrage upto 13.5 km due to desiltation covering water quality analysis, study 

of phytoplanktons, diversity and community composition of fishes, Benthonic fauna, 

riparian vegetation and avian fauna apart from Socio-Economic impact. 

vi. In the study report, Undavalli (from Km 2.00 to Km 3.200 of KRF bank) has been assumed 

as non-desiltation area and chosen as reference site to compare the impacts. The above 

study is carried out in 9 locations which included all the 8 locations alleged in NGT Case 

OA 935/2018. 

vii. Overall both the reports are satisfactory. 
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5.d Observations and Comments of Indian Institute of Science  

Comments with respect to report submitted by Water Resource Department and Bathymetric 

survey 

i. Sedimentation in reservoirs/barrages is a critical issue all over the globe. This aspect must 

be considered while designing the reservoirs for the storage capacity for a finite period. 

Thereafter, scientifically established protocols must be mandated for assessing and 

managing sedimentation in reservoirs/barrages as it can become a potential threat to social, 

environmental and economic efficiency and finally to the safety of the reservoir/barrage 

itself. In this context, the studies carried out by Water Resource Department are in order.  

ii. The ill effects of sedimentation in reservoirs/barrages are (a) loss of storage capacity (b) 

alterations in flow regimes which can cause damage to flood banks and inundate large 

surrounding areas in case of floods, (c) enhanced static and dynamic loads on hydraulic 

control structures.  

iii. The Government of Andhra Pradesh has put in place a sand mining policy which in the 

opinion of the IISc nominated member is quite stringent.  

iv. The methods adopted for sediment removal/de-silting like dredging and use of mechanised 

boats are in conformity with established practices and guidelines recommended by Bureau 

of Indian Standards.  

v. The cost for removal of sediment from the reservoir bed is quite significant and hence it is 

a good practice to consider the material removed as a natural resource and to use it for 

beneficial purposes (if not harmful to human beings and environment). For accomplishing 

this task, the physical and chemical analyses of the material need to be performed. Based 

on the outcome of the analysis the material can be utilised for topsoil enhancement and 

agricultural use, land reclamation and improvement, beach nourishment and shore 

protection, building construction material etc. The reuse of sediment material will help in 

recovering cost incurred for removal of the sediment. It is not advisable to dump the 

sediment removed from the riverbeds on the flood banks.  

vi. The methodology adopted for carrying out bathymetric survey is in conformity with the 

established and recommended practices. The basic objective of assessing and managing 

reservoir sedimentation is to estimate the loss of storage capacity by removal of sediments/ 

desiltation. In this context according to the findings of the Bathymetry survey conducted 

7



Evaluation & Validation Report in the matter of OA No. 935/2018 

 

 8 of 9 
 

during December 2019 to January 2020, the present water storage capacity of Prakasam 

barrage reservoir is 2.982 TMC. The design water storage capacity of Prakasam barrage 

reservoir is 3.071 TMC. Therefore the loss in storage capacity is 0.089 TMC. In order to 

restore the lost water capacity of 0.089 TMC due to sediment deposition, it can be 

concluded that the volume of sediments to be removed or desilted will be 25,20,200 Cu.m 

which is equivalent to 0.09 TMC. 

vii. The query raised by IISc on bathymetric survey is enclosed as Annexure-V, clarification 

given by Water resource department (WRD) and the concluding remarks of IISc with 

respect to report submitted by W.R.D is enclosed as annexure-VI. 

Comments of IISc with respect to Ecological Assessment Study 

viii. The Evaluation Report of IISc Expert Member on Ecological assessment is enclosed as 

annexure-VII and subsequent Clarifications from ANU on the Evaluation Report of IISc 

Expert Member is enclosed as Annexure-VIII and Follow-Up Report on ANU 

Clarifications by IISc Expert member as Annexure-IX.  

ix. Section Va of the Ecological assessment report indicates that samples were collected at 

two depths (1.5 and 2m) at each site, while, the ANU clarification states that samples were 

collected at one depth only (1.5 m or 2 m) from each site.  Hence, there is inconsistency in 

number of samples collected in Ecological assessment Report submitted to Hon’ble NGT 

(108 samples) and ANU Clarifications (54 samples).  

x. Volume of water used in TSS measurement is not consistent with BIS: 3025 (Part 11) – 

1984, Section 4.2 Sample volume requirement for water samples with turbidity less than 

50 units.  

xi. Ecological assessment Report or subsequent ANU Clarifications, does not state that the 

river water samples were vigorously shaken or stirred with Teflon coated magnetic stirrer, 

before filtration as per BIS : 3025 ( Part 11) – 1984 requirement. Lack of sample 

homogenization affects the TSS and turbidity values.  

xii. Compliance of relevant BIS codes to determine TSS and turbidity in laboratory is not stated 

in Section Va of the report.  

xiii. Use of triplicates along with percent variation from the average for TSS and turbidity 

measurements is not stated in Section Va of the report. 

xiv. The other portions of the report are satisfactory 

8



6.

I

Evaluation & Validettion Report in the matter of OA No.935/20/,8

Overall concluding rcmarks of the Committee Membens

Water Resource Department, Government of Andhra Pradesh has carried out bathymetric

survey in conformity with the established and recommended practices. As per the

Bathymetric survey carried out during December, 2019 to January, 2020 present storage

capacity of Prakasam barrage is 2.9E2 TMC. There is loss in storage capacity of 0.089

TMC as compared to the design capacity of 3.071 TMC.

The report submitted by Water Resource Department, Covt. ofAndhra Pradesh to Hon'ble

NGT is satisfactory.

From the Ecological assessment report it can be inferred that the cautious use ofdrcdgers

& mechanised boats and judicious desilting activity may not have serious impacts on flora

and fauna in Prakasam barrage.

Overall the Ecological assessment report is satisfactory exccpting the section on Water

quality.

Prof. V K Sinha

Adjunct Professor

Department of Mining Enginecring

Indian school of Mines, Dhanbad

ir

iii.

iv.

Sharath Kumar Pallerla

Scientist-F, Member Expert Appraisal Committee-

Non-coal mining

Ministry of Environment, Forest and Climate Change

r'

/r:

Prof M. Sudhakar Rao

Department of Civil Engineering

Indian Institute of Science, Bengaluru

l1.I 
^^r,.fMahima T, Scientist-D

Central Pollution Control Board, Regional

D irectorate, Benga luru

Departrnent of Civil Engineering

Indian Institute of Science, Bengaluru
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Item No. 03         Court No. 1
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No. 935/2018 

 (I.A. No. 342/2019) 
 

(With affidavit of State of Andhra Pradesh dated 20.01.2020) 
 

Anumolu Gandhi      Applicant(s) 
 

Versus 
 
State of Andhra Pradesh     Respondent(s) 

 

  
Date of hearing: 14.02.2020 
 

 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 

  HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

  HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER 

    
  

 For Applicant(s):  Mr. Sravan Kumar   

  

  For Respondent(s):  Mr. R. Venkataramani, Senior Advocate and  
      Mr. G.N. Reddy, Advocate for State of A.P. 

  Ms. Vipra Bhardwaj, Advocate for CPCB 

  Mr. TVS Raghvendra Sreyas, Advocate for   

  APPCB 

 
    

 

 

 

 

ORDER 
 

1. This order is being passed in continuation of order dated 

19.12.2019. The question for consideration is the remedial action 

against the illegal mining in the name of desilting in the State of 

Andhra Pradesh damaging river Krishna and the environment. 

After considering the matter in the light of report dated 02.01.2019 

by joint Committee of CPCB and the State PCB that mining being 

conducted was unscientific and damaging the environment, the 

Tribunal vide order dated 04.04.2019, required the State of Andhra 

Pradesh to deposit a sum of Rs. 100 Crores to be recovered from 

Annexure-I
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the violators of law. It was found that the illegal mining was in 

violation of judgement of the Hon’ble Supreme Court in Deepak 

Kumar v. State of Haryana, (2012) 4 SCC 629. 

 

 
2. In the light of order of the Hon’ble Supreme Court dated 

09.05.2019, the State of Andhra Pradesh moved this Tribunal by 

way of an application which was considered on 23.07.2019. The 

plea of the State of Andhra Pradesh was that desilting was being 

done by Inland Waterways Authority of India, without adversely 

affecting the environment. 

 
3. The Tribunal directed a study of Impact, including replenishment 

study, which is prerequisite before desilting is done. In view of the 

CPCB report dated 04.07.2019, further time was given to the State 

of Andhra Pradesh with reference to the observations in the report 

as follows:- 

 

“A large number of dead shells of bivalves and gastropods 
were observed in the sand deposited at the bank of Krishna 
River. This indicates that the benthic fauna may be affected 
due to sand mining. Similarly, large numbers of avifauna were 
also observed in all the mining locations. Hence, a detailed 
study on avifauna, aquatic flora and fauna including benthic 
community is required to assess the extent of damage. 
 
6. RECOMMENDATIONS 

 

1. It is recommended that a detailed study covering scope 
of work mentioned in Annexure - 2 is to be carried out. 
 

2. As such no physical damage to the river and associated 
structures has occurred except at Lingayapalem and 
Rayapudi where extensive sand mining has been 
carried out. It is recommended that a detailed land 
survey is to be carried out at both the said places for 
assessing the volume of sand required to restore the 
floodplain. Once the volume of sand required for 
restoration of floodplain shall be assessed then the cost 
of the restoration shall be estimated accordingly. 
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3. Due to non-availability of the bathymetric survey of the 
reservoir extending up to its fetch, the committee could 
not assess the extent of mining from the river bed. In 
view of this, it is recommended that bathymetric survey 
of the reservoir is to be carried out for the assessment of 
depth of mining and siltation in the reservoir. 
 

4. The detailed study based on the scope of the work 
mentioned at Annexure-2 shall be assigned to a reputed 
institution based on the expertise. The Hon'ble NGT is 
also requested to identify the funding agency who will 
provide funds for meeting the consultancy fee of the 
Institute. 

 

5. It is to inform that the nominated representative from 
Madras School of Economics, Chennai is not responding 
to the communications made from CPCB related to 
committee and not attending any meetings, site visit or 
discussions of the committee constituted in compliance 
to the Hon'ble NGT directions.” 

 
 

4. Thereafter, the matter was considered on 19.12.2019 and last 

opportunity was given for furnishing a credible study by an 

institute of repute. 

 
5. In pursuance of the above, an affidavit has been filed on behalf of 

the State of Andhra Pradesh on 20.01.2020 to the effect that 

Bathymetric survey work was entrusted to M/s BSP Hydro 

Dredging works through tender process who submitted the 

Bathymetric survey report, duly scrutinized by the Central 

Pollution Control Board (CPCB).  It is also stated that a new sand 

policy has now been introduced.  The report filed along with the 

affidavit is titled as ‘Ecological Impact Assessment Study on Flora 

and Fauna of River Krishna (Upstream of Prakasam Barrage, up to 

13.05 KM) and Socio-Economic Effects due to Desiltation’. 

 

6. We are of the view that in view of conflicting versions, the report 

needs to be independently evaluated and validated.  For this 

purpose, we constitute an Expert Committee comprising members 
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of Expert Appraisal Committee on the subject of the MoEF&CC, 

nominees of CPCB, Indian School of Mines, Dhanbad and the 

Indian Institute of Science, Bengaluru. The joint Committee may 

be assisted by the Andhra Pradesh State PCB.  The CPCB will be 

the nodal agency for coordination and compliance.  The applicants 

will be free to give their view point/submissions to the CPCB 

within two weeks. The CPCB will provide all documents to the 

members of the Committee.The report may be furnished within two 

months by email at judicial-ngt@gov.in.  

 
7. A copy of this order be sent to the MoEF&CC, CPCB, Indian School 

of Mines, Dhanbad and the Indian Institute of Science, Bengaluru 

and the State PCB by email for compliance. 

 

List for further consideration on 13.05.2020. 

 

 
 

Adarsh Kumar Goel, CP 

 
 

 
S.P Wangdi, JM 

 

 
 

Dr.Nagin Nanda, EM 
 

 
 

Siddhanta Das, EM 
 
 

 
February 14, 2020 

Original Application No. 935/2018 
(I.A. No. 342/2019) 
AK 

 

13

mailto:judicial-ngt@gov.in


Annexure-II

14



15



16



17



18



19



20



21



22



23



24



25



26



27



28



29



30



31



32



33



34



35



36



37



38



39



40



41



42



43



44



45



46



47



Annexure-III

48



49



50



51



52



53



54



55



56



57



58



59



60



61



62



63



64



65



66



67



68



69



70



71



72



73



74



75



76



77



78



79



80



81



82



83



84



85



86



87



88



89



90



91



92



93



94



95



96



97



98



99



100



101



102



103



104



105



106



107



108



109



110



111



112



113



114



115



116



117



118



119



120



121



122



123



124



125



126



127



128



129



130



131



132



133



134



135



136



137



138



139



140



141



142



143



144



145



146



147



148



1627 GI/2020 (1) 

 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. NO. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना  

नई दिल् ली, 28 माचा, 2020 

का.आ. 1224(अ).—खजनि जवजध (संिोधन) अजधजनर्म 2020 (2020 का 2), खान और खजनि (जवकास और 

जवजनर्मन) अजधजनर्म, 1957 (1957 का 67) (जिसे इसमें इसके पश् चात् एमएमडीआर अजधजनर्म कहा गर्ा ह)ै द्वारा 10 

िनवरी, 2020 से प्रभावी संिोधन दकर्ा गर्ा ह ैऔर अन् र् बातों के साथ कानूनी जनबााधन के अतंरण के जलए उपबंधों से 

संबंजधत नई धारा 8ख का अंत:स्ट् थापन दकर्ा गर्ा ह;ै  

और, एमएमडीआर अजधजनर्म की धारा 8ख की उप-धारा (2) र्ह उपबंध करता ह ै दक इस अजधजनर्म में र्ा 

तत् समर् प्रवृत् त दकसी अन् र् जवजध में अंतर्वाष् ट दकसी बात के होते हुए भी, धारा 8क की उप-धारा (5) और उप-धारा (6) के 

उपबंधों के अधीन अवसान होन ेवाले खनन पटे्ट का सफल बोली लगान ेवाला और उस अजधजनर्म के अधीन र्ा तद्धीन बनाए 

गए जनर्मों के अधीन उपबंजधत प्रदिर्ा के अनुसार नीलामी के माध् र्म से अर्िात सभी जवजधमान् र् अजधकार, अनुमोिन, 

जनकासी, अनुज्ञजि और इसी प्रकार िो वर्ा की अवजध के जलए पूवावती पटे्टिार पर जनजहत होना समझा िाएगा;      

और, एमएमडीआर अजधजनर्म की धारा 8ख की उप-धारा (3) र्ह उपबंध करता ह ैदक तत् समर् प्रवृत् त अन् र् जवजध में 

अंतर्वाष् ट दकसी बाते के होत ेहुए भी, र्ह उस भूजम पर जिसमें नर्ा पट्टा के प्रारंभ से िो वर्ा की अवजध के जलए पूवावती 

पट्टािार द्वारा खनन संदिर्ाए ंकार्ााजन्वत दकए िा रह ेथ,े जनरंतर खनन संदिर्ाओं को नए पटे्टिार के जलए जवजधपूणा दकर्ा 

िाएगा; 

स.ं   1088] नई दिल्ली, िजनवार, माचा 28, 2020/चतै्र 8, 1942  

No. 1088] NEW DELHI, SATURDAY, MARCH 28, 2020/CHAITRA 8, 1942  

सी.जी.-डी.एल.-अ.-28032020-218948
CG-DL-E-28032020-218948
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और, एमएमडीआर अजधजनर्म को पूवोक् त संिोधन के प्रर्ोिन के जलए कें द्रीर् सरकार, भारत सरकार के तत् कालीन 

पर्ाावरण और वन मंत्रालर् की अजधसूचना सं. का. आ. 1533 (अ), तारीख 14 जसतंबर, 2006 (जिसे इसमें इसके पश् चात् 

ईआईए अजधसूचना, 2006 कहा गर्ा ह)ै के सुसंगत उपबंधों को सजममजलत करन ेके जलए आवश् र्क समझती ह।ै  

और, पर्ाावरण, वन और िलवार् ुपररवतान मंत्रालर् में सड़कों के जलए साधारण पृथ् वी का उपर्ोग करन ेके जलए पूवा 

पर्ाावरणीर् अनापजि की अपके्षा के अजध त् र्ाग के जलए अभ् र्ावेिनों की प्राजि पर; और पारंपररक समुिार् द्वारा अंतर ज् वारीर् 

के्षत्र के भीतर चून ेके गोल े(मृत भू-पटल), पजवत्र स्ट् थानों, आदि के मैनुअल जनकासी;    

अत:, अब, केन् द्रीर् सरकार, पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उप-जनर्म (4) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त िजिर्ों 

का प्रर्ोग करत ेहुए, लोकजहत में, उक् त जनर्मों के जनर्म 5 के उप-जनर्म (3) के खंड (क) के अधीन सूचना की अपेक्षा से 

अजभमुजि के पश् चात ्और अजधसूचना सं. का. आ. 4307 (अ), तारीख 29 नवंबर, 2019 को अजधिांत करत ेहुए, ईआईए 

अजधसूचना, 2006 में जनम नजलजखत संिोधन करती ह,ै अथाात् :-  

उक् त अजधसूचना में, -  

(i) पैरा 11 में, उप-पैरा (2) के पश् चात ्जनम नजलजखत उप-पैरा अंत:स्ट् थाजपत दकर्ा िाएगा, अथाात ्:-  

‘‘(3) खान और खजनि (जवकास और जवजनर्मन) अजधजनर्म, 1957 (1957 का 67) की धारा 8क की उप-धारा (5) 

और उप-धारा (6) के उपबंधों के अधीन अवसान होने वाल े खनन पटे्ट का सफल बोली लगान े वाला और उस 

अजधजनर्म के अधीन और तद्धीन बनाए गए जनर्मों के अधीन उपबंजधत प्रदिर्ा के अनुसार नीलामी के माध् र्म से 

चर्जनत नर्ा पट्टा के प्रारंभ की तारीख से िो वर्ा की अवजध के जलए पूवावती पटे्टिार पर जनजहत पूवा पर्ाावरणीर् 

अनापजि जवजधमान् र् अर्िात दकर्ा गर्ा समझा िाएगा और र्ह नर्ा पट्टा प्रारंभ की तारीख से िो वर्ा की अवजध के 

जलए र्ा उसमें उजल्लजखत जनबंधनों ितों के अनुसार नर्ा पर्ाावरणीर् अनापजि, नर्ा जनकासी अजभप्राप् त होन ेतक, 

इसमें से िो भी पूवातर हो, उक् त पट्टा के्षत्र पर पूवावती पटे्टिार का स्ट् वीकृत पर्ाावरणीर् अनापजि के जनबंधनों और 

ितों के अनुसार जनरंतर खनन संदिर्ा नर्ा पटे्टिार के जलए जवजधपूणा होंगी;  

परन् त,ु सफल बोली लगान े वाला नर्ा पट्टा मंिूर करन े की तारीख से िो वर्ा की अवजध के भीतर जवजनर्ामक 

प्राजधकरण से पूवा पर्ाावरणीर् अनापजि के जलए आवेिन करेगा और अजभप्राप् त करेगा।’’; 

(ii) अनुसूची के मि 1 (क) के सामने, स्  तंभ (5) के खंड (2) के रटप्पण के पश् चात् जनम नजलजखत खंड अतं:स्ट् थाजपत 

दकर्ा िाएगा, अथाात्   :-  

 ‘‘(3) उक् त पट्टा के अवसान के पश् चात ्पूवावती पटे्टिार द्वारा खनन और खजनि (जवकास और जवजनर्मन) 

अजधजनर्म, 1957 (1957 का 67) के उपबंधों के अधीन खनन पटे्ट के अवसान होन ेतक भीतर पड़ी पहले से 

ही खजनि वाह्य सामग्री का जनष् िमण र्ा जनष् कासन और पररवहन उस अजधजनर्म के अधीन और तद्धीन 

बनाए गए जनर्मों के अधीन उपबंजधत प्रदिर्ा के अनुसार नीलामी के माध् र्म से चर्जनत सफल बोली 

लगान ेकी इस प्रकार अनुज्ञात खनन हजैसर्त के भाग के रूप में नहीं होगा।’’   

(iii)  पररजिष् ट – IX के जलए, जनम नजलजखत पररजिष् ट प्रजतस्ट् थाजपत दकर्ा िाएगा, अथाात ्:-  

‘‘पररजिष् ट – 9 

 कजतपर् मामलों के पर्ाावरणीर् अनापजि की अपेक्षा से छूट 

जनम नजलजखत मामलों को पूवा पर्ाावरणीर् अनापजि की अपेक्षा नहीं होगी, अथाात् :-  

1. मैनुअल खनन द्वारा साधारण जमट्टी र्ा बालू की कुम हारों द्वारा जमट्टी के घडे़, लैम प, जखलौने, आदि बनाने के 

जलए उनकी प्रथाओं के अनुसार जनकासी ।  

2. मैनुअल खनन द्वारा जमट्टी की टाइलें बनाने द्वारा िो जमट्टी की टाइलें बनाते हैं, के जलए साधारण जमट्टी र्ा 

बालू की जनकासी।  

3. दकसानों द्वारा बाढ़ के पश् चात ्कृजर् भूजम से बालू के िमाव को हटाना।  
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4. ग्राम पंचार्त में अवजस्ट्थत स्रोतों से बाल ूऔर साधारण जमट्टी को वैर्जिक उपर्ोग र्ा ग्राम में समुिार् कार्ा 

के जलए प्रथा के अनुसार खनन।  

5. सामुिाजर्क कार्ा िैसे ग्रामीण तालाबों र्ा टैंकों से गाि हटाना, महात् मा गांधी राष् रीर् ग्रामीण रोिगार और 

गारंटी स्ट् कीमों, अन् र् सरकारी स्ट् कीमों, प्रार्ोजित तथा सामुिाजर्क प्रर्ासों द्वारा ग्रामीण सड़कों, तालाबों र्ा 

बांधों का संजनमााण।  

6. सड़क, पाइपलाइन, आदि िैसे रेखीर् पररर्ोिनाओं के जलए साधारण जमट्टी की जनकासी, जनष् कासन र्ा 

प्रर्ोग करना।  

7. बांधों, तालाबों, मेड़ों, बैरािों, निी और नहरों की उनके अनुरजक्षत तथा आपिा प्रबंधन के प्रर्ोिन के जलए 

तलमािान और गाि जनकालना।  

8. गुिरात में गुिरात सरकार की तारीख 14 फरवरी, 1990 की अजधसूचना सं. िीर् ू/ 90 (16)/ एमसीआर– 

2189 (68) / 5 – सीएचएच द्वारा बंिारा और ओड द्वारा बाल ूके पारंपररक उपिीजवका कार्ा।  

9. पारंपररक समुिार् द्वारा अंतर ज् वारीर् के्षत्र के भीतर चूने के गोलों (मृत भू-पटल), पजवत्र स्ट् थानों, आदि के 

मैनुअल जनकासी।  

10. ससंचाई र्ा पेर्िल के जलए कुओं की खुिाई।  

11. र्थाजस्ट्थजत, ऐसे भवनों की नींव के जलए खुिाई जिनके जलए पूवा पर्ाावरणीर् अनापजि अपेजक्षत नहीं ह।ै  

12. जिला कलेक् टर र्ा जिला मजिस्ट् रेट र्ा दकसी अन् र् सक्षम प्राजधकारी के आिेि पर दकसी नहर, नाला, डे्रन, 

िल जनकार्, आदि में होन ेवाली िरार को भरने के जलए साधारण जमट्टी र्ा बालू का उत् खनन तादक दकसी 

आपिा र्ा बाढ़ िैसी जस्ट्थजत से जनपटा िा सकें ।  

13. ऐसे दिर्ाकलाप, जिन् हें राज् र् सरकार द्वारा जवधान र्ा जनर्मों के अधीन गरै खननकारी दिर्ाकलाप के रूप 

में घोजर्त दकर्ा गर्ा ह।ै’’ 

 [फा. सं. िेड–11013 / 47 / 2018–आई. ए. II (एम)]    

 गीता मनेन, संर्ुक् त सजचव 

 

रटप् पण : मूल अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) में सं. का. आ. 1533 (अ), तारीख 14 

जसतंबर 2006 द्वारा प्रकाजित की गई थी और जनम नजलजखत सं. द्वारा पश् चात्वती संिोधन दकर्ा गर्ा :-  

1. का. आ. 1949 (अ), तारीख 13 नवंबर, 2006;  

2. का. आ. 1737 (अ), तारीख 11 अक् तूबर, 2007;  

3. का. आ. 3067 (अ), तारीख 1 दिसंबर, 2009; 

4. का. आ. 695 (अ), तारीख 4 अप्रैल, 2011; 

5. का. आ. 156 (अ), तारीख 25 िनवरी, 2012; 

6. का. आ. 2896 (अ), तारीख 13 दिसंबर, 2012; 

7. का. आ. 674 (अ), तारीख 13 माचा, 2013; 

8. का. आ. 2204 (अ), तारीख 19 िुलाई, 2013; 

9. का. आ. 2555 (अ), तारीख 21 अगस्ट् त, 2013; 

10. का. आ. 2559 (अ), तारीख 22 अगस्ट् त, 2013; 

11. का. आ. 2731 (अ), तारीख 9 जसतंबर, 2013; 

151



4  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

12. का. आ. 562 (अ), तारीख 26 फरवरी, 2014; 

13. का. आ. 637 (अ), तारीख 28 फरवरी, 2014; 

14. का. आ. 1599 (अ), तारीख 25 िून, 2014; 

15. का. आ. 2601 (अ), तारीख 7 अक् तूबर, 2014; 

16. का. आ. 2600 (अ), तारीख 9 अक् तूबर, 2014; 

17. का. आ. 3252 (अ), तारीख 22 दिसंबर, 2014; 

18. का. आ. 382 (अ), तारीख 3 फरवरी, 2015; 

19. का. आ. 811 (अ), तारीख 23 माचा, 2015; 

20. का. आ. 996 (अ), तारीख 10 अप्रैल, 2015; 

21. का. आ. 1142 (अ), तारीख 17 अप्रलै, 2015; 

22. का. आ. 1141 (अ), तारीख 29 अप्रलै, 2015; 

23. का. आ. 1834 (अ), तारीख 6 िुलाई, 2015; 

24. का. आ. 2571 (अ), तारीख 31 अगस्ट् त, 2015; 

25. का. आ. 2572 (अ), तारीख 14 जसतंबर, 2015; 

26. का. आ. 141 (अ), तारीख 15 िनवरी, 2016; 

27. का. आ. 648 (अ), तारीख 3 माचा, 2016; 

28. का. आ. 2269 (अ), तारीख 1 िुलाई, 2016; 

29. का. आ. 2944 (अ), तारीख 14 जसतंबर, 2016; 

30. का. आ. 3518 (अ), तारीख 23 नवंबर, 2016; 

31. का. आ. 3999 (अ), तारीख 9 दिसंबर, 2016; 

32. का. आ. 4241 (अ), तारीख 30 दिसंबर, 2016; 

33. का. आ. 3611 (अ), तारीख 25 िुलाई, 2018; 

34. का. आ. 3977 (अ), तारीख 14 अगस्ट् त, 2018; 

35. का. आ. 5733 (अ), तारीख 14 नवंबर, 2018; 

36. का. आ. 5736 (अ), तारीख 15 नवंबर, 2018; 

37. का. आ. 5845 (अ), तारीख 26 नवंबर, 2018; 

38. का. आ. 345 (अ), तारीख 17 िनवरी, 2019; 

39. का. आ. 1960 (अ), तारीख 13 िून, 2019; 

40. का. आ. 236 (अ), तारीख 16 िनवरी, 2020; 

41. का. आ. 751 (अ), तारीख 17 फरवरी, 2020; और  

42. का. आ. 1223 (अ), तारीख 27 माचा, 2020 । 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 28th March, 2020 

S.O. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and 

Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been 

amended with effect from the 10
th

 day of January, 2020 and, inter alia, new section 8B relating to the provisions for 

transfer of statutory clearances has been inserted;   

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything 

contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under 

the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under 

this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences 

and the like vested with the previous lessee for a period of two years; 

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything 

contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations 

on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the 

date of commencement of the new lease; 

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems 

it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of 

Environment and Forests number S.O. 1533 (E), dated the 14
th

 September, 2006 (hereinafter referred to as the EIA 

Notification, 2006); 

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations 

for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual 

extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) 

of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number  

S.O. 4307(E), dated the 29
th

 November, 2019, hereby makes the following further amendments in the EIA Notification, 

2006, namely:-  

In the said notification,- 

(i) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:- 

 “(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section 

8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction 

as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid 

prior environmental clearance vested with the previous lessee for a period of two years, from the date of 

commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same 

terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of 

two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental 

clearance with the terms and conditions mentioned therein, whichever is earlier: 

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory 

authority within a period of two years from the date of grant of new lease.”; 

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be 

inserted, namely:- 

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases 

expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by 

the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to 

the successful bidder, selected through auction as per the procedure provided under that Act and the rules made 

thereunder.”; 

(iii)  for Appendix-IX, the following Appendix shall be substituted, namely:- 
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“APPENDIX-IX 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 The following cases shall not require Prior Environmental Clearance, namely:- 

1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp, 

toys, etc. as per their customs. 

2. Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 

5. Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds  

undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government 

sponsored schemes and community efforts. 

6. Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc. 

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their 

maintenance, upkeep and disaster management. 

8. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number 

GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional 

community. 

10. Digging of wells for irrigation or drinking water purpose. 

11. Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be. 

12. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body, 

etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate 

or any other Competent Authority. 

13. Activities declared by the State Government under legislations or rules as non-mining activity.” 

 [F. No. Z-11013/47/2018-IA.II (M)] 

GEETA MENON, Jt. Secy. 

 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) 

vide number  S.O. 1533 (E), dated the 14
th

 September, 2006 and subsequently amended vide the following numbers:- 

1. S.O. 1949 (E), dated the 13
th

 November, 2006; 

2. S.O. 1737 (E), dated the 11
th

 October, 2007; 

3. S.O. 3067 (E), dated the 1
st
 December, 2009;  

4. S.O. 695 (E), dated the 4
th

 April, 2011;  

5. S.O. 156 (E), dated the 25
th

 January, 2012; 

6. S.O. 2896 (E), dated the 13
th

 December, 2012; 

7. S.O. 674 (E), dated the 13
th

 March, 2013;  

8. S.O. 2204 (E), dated the 19
th

 July, 2013; 

9. S.O. 2555 (E), dated the 21
st
 August, 2013; 

10. S.O. 2559 (E), dated the 22
nd

 August, 2013; 

11. S.O. 2731 (E), dated the 9
th

 September, 2013;  

12. S.O. 562 (E), dated the 26
th

 February, 2014;  

13. S.O. 637 (E), dated the 28
th

 February, 2014;   
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14. S.O. 1599 (E), dated the 25
th

 June, 2014; 

15. S.O. 2601 (E), dated the 7
th

 October, 2014; 

16. S.O. 2600 (E), dated the 9
th

 October, 2014; 

17. S.O. 3252 (E), dated the 22
nd

 December, 2014;  

18. S.O. 382 (E), dated the 3
rd

 February, 2015; 

19. S.O. 811 (E), dated the 23
rd

 March, 2015; 

20. S.O. 996 (E), dated the 10
th

 April, 2015; 

21. S.O. 1142 (E), dated the 17
th

 April, 2015; 

22. S.O. 1141 (E), dated the 29
th

 April, 2015;  

23. S.O. 1834 (E), dated the 6
th

 July, 2015; 

24. S.O. 2571 (E), dated the 31
st
 August, 2015; 

25. S.O. 2572 (E), dated the 14
th

 September, 2015; 

26. S.O. 141 (E), dated the 15
th

 January, 2016; 

27. S.O. 648 (E), dated the 3rd March, 2016; 

28. S.O. 2269(E), dated the 1st July, 2016;  

29. S.O. 2944(E), dated the 14
th

 September, 2016; 

30. S.O. 3518 (E), dated 23
rd

 November 2016;  

31. S.O. 3999 (E), dated the 9
th

 December, 2016;  

32. S.O. 4241(E), dated the 30
th

 December, 2016;  

33. S.O. 3611(E), dated the 25
th

 July, 2018; 

34. S.O. 3977 (E), dated the 14
th

 August, 2018; 

35. S.O. 5733 (E), dated the 14th November, 2018;  

36. S.O. 5736 (E), dated the 15th November, 2018;  

37. S.O. 5845(E), dated the 26th November, 2018;  

38. S.O. 345(E), dated the 17th January, 2019; 

39. S.O. 1960(E), dated the 13th June, 2019;  

40. S.O. 236(E), dated the 16th January, 2020;  

41. S.O. 751(E), dated the 17th February, 2020; and 

42. S.O. 1223(E), dated the 27th March, 2020. 
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Evaluation of the “Report submitted by the Water Resource Department, Government of Andhra 

Pradesh including findings of Bathymetric survey” (Annexure-II) to the Hon’ble NGT in the matter 

of O.A No. 935/2018 
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1. Introduction 

The Additional Director & Divisional Head – IPC -II, Central Pollution Control Board, Delhi approached 

the Director, Indian Institute of Science (IISc), Bengaluru vide letter No. CPCB/IPC-II/Mining (OA-

935/2018)/2020 dated January 19, 2020 requesting him to nominate a representative to the expert 

committee constituted in compliance of Hon’ble NGT order in OA No. 935/2018 dated 14-02-2020. 

The Director, Indian Institute of Science, Bengaluru vide letter No. DIR: N13/DO No. 419 dated  3rd 

March 2020 informed Shri Nazimuddin, Additional Director & Divisional Head – IPC -II, Central 

Pollution Control Board, Delhi that he has nominated (1) Professor M Sudhakar Rao, and (2) Dr. K S 

Nanjunda Rao both from the Department of Civil Engineering, IISc, Bangalore as members of the 

expert committee. Both Professor M Sudhakar Rao, and Dr K S Nanjunda Rao received an email on 18 

March 2020 at 1:19 PM from Mahima T Gowda, Senior Environmental Engineer, Central Pollution 

Control Board, Regional Directorate (South), 1st & 2nd floors, Nisarga Bhawan, 7th D cross, Thimmaiah 

Road, Shivajinagar, Bengaluru-560079 enclosing three files (1) Annexure – I NGT order dated 14-02-

2020, (2) Annexure – II Report of water resources department including findings of bathymetric survey 

and (3) Background Information in compliance to Hon’ble NGT order dated 14.02.2020 in the matter 

of O.A No. 935/2018. The sections to follow presents the evaluation of “Report of water resources 

department including findings of bathymetric survey”. 

2. Summary of the contents in the report 

The report begins with a history and salient features of the Prakasam Barrage. It states that barrage 

was constructed in the year 1957, upstream (distance of 31.83m) of breached and damaged century 

old Anicut across River Krishna. It provides in tabular form various features of the barrage (section 

number I, page numbers 1 to 3 or page numbers 184 to 186).  

In the section numbers II and III (page numbers 4 to 6 or page numbers 187 to 189) of the report 

information regarding siltation and shoal formation in river Krishna up to 13.5 km upstream of the 

barrage and its quantitative assessment using  Sounding Data and Remote Sensing Data conducted in 

the years  2015 and 2016 respectively are presented. Based on Remote Sensing Data it is estimated 

that approximately 272.66 lakh m3 (cubic meter) of sediments are deposited in Prakasam Barrage 

reservoir. It is also estimated that 71.0 lakh m3 (cubic meter) of sediments is to be de-silted. It is stated 

that for a duration of about 10 years the sediment has not been flushed out by operating scour sluices 

in order to facilitate passage of water to the cooling canal of Vijayawada thermal power station and 

to supply drinking water to Vijayawada and Guntur cities. It is opined that there is increased sediment 

deposition due to linking of River Godavari with River Krishna through Pattiseema lift scheme and it is 

estimated that 255.73 TMC of water has reached Prakasam Barrage during the period 2015 to 2020. 
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It is stated that due to sediment deposit there is a reduction in live storage capacity equivalent to 

about 0.767 TMC. 

The section IV of the report (page numbers 7 to 9 or page numbers 190 to 192) presents the 

justification for undertaking sediment removal and hence to restore the lost storage capacity to meet 

the increased water demand of the region for drinking, commercial and industrial needs. It is reported 

that water stored in Prakasam Barrage is the only source for meeting the additional water requirement 

after the Government of Andhra Pradesh declared “Amaravathi” as new capital city in 2015. The 

report also cites clause number 6.5 of “ IS 7349 : 2012, Barrages and Weirs — Operation and 

Maintenance — Guidelines”, Bureau Indian Standards,  Manak Bhavan, 9 Bahadur Shah Zafar Marg 

New Delhi 110002 for sediment removal to ensure satisfactory flow conditions and to restore 

designed storage capacity in the barrage.  

The sand mining policy and de-silting rules of Government of Andhra Pradesh is presented in section 

V (page numbers 9 to 17 or page numbers 192 to 200). It provides information regarding protocols to 

be followed for awarding the works of de-silting of dams/reservoirs/Barrage/large tanks. 

The section VI of the report (page numbers 17 to 22 or page numbers 200 to 205) presents information 

about the de-siltation of Prakasam Barrage already carried out in the districts of Guntur and Krishna. 

Details of location with quantity of sediment removed is tabulated. It is reported that in phase - I            

33 lakh m3 (cubic meter) and 10 lakh m3 (cubic meter) of sediment is de-silted through mechanised 

boats and dredging operation respectively. Further the report states that Government of Andhra 

Pradesh vide G.O. Rt. No. 148 WR (WRG: GRC) dated 24-02-2016, entrusted the de-silting of sediment 

through dredging operation to M/S NAS Babu Consruction Pvt. Ltd., Gudivada. The work was titled as 

“Dredging of silt and sand from the foreshore of Prakasam barrage by deploying suitable inland cutter 

suction dredger and depositing the dredging material on either side of banks of Krishna river wherever 

government land is available”. It states that de-silting activity started on 26-06-2016 in Thallayapalem 

village limits of Thullur Mandal in Guntur district and about 15,822 m3 (cubic meter) of sediment was 

de-silted. Later the work was shifted to Lingayapalem village in Thullur Mandal in Guntur district and 

Ibrahimpatnam village/Mandal in Krishna district on 06-11-2016 and about 9,78, 930 m3 (cubic meter) 

of sediment was de-silted. It is stated that the de-silted material was supplied to Government works 

taken up in Amaravathi capital city. It is stated that dredging work was completed on 24-09-2018. The 

report also discusses the methods adopted for de-siltation like dredging and through use of 

mechanised boats. It provides information regarding specifications of dredger and mechanised boat 

used for this operation.  
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Details of Bathymetric survey conducted, and the methodology followed is presented in section VII 

(page numbers 22 to 26 or page numbers 205 to 209). It is stated that this survey was done in 

compliance with Hon’ble NGT directions by the Irrigation department in the upstream of Prakasam 

barrage from km 0.00 to km 13.5. It is stated that Irrigation department carried out the survey by 

hiring the services of M/S BSP Hydro Dredging Works, Bhimavaram since they had prior experience. It 

is stated that Single Beam Echo Sounder, position and navigation systems were employed for 

conducting the survey. Information regarding equipment’s along with software used are also 

presented. 

The findings from the Bathymetric survey conducted in the upstream of Prakasam barrage from km 

0.00 to km 13.5 and details of flood bank in the foreshore area are reported in section VIII (page 

numbers 27 to 34 or page numbers 210 to 217). It is stated that the existing capacity of the Prakasam 

Barrage is 2.982 TMC. The estimated volume of sediment deposited above the original bed level is 

1,24,77,704 m3 (cubic meter). It is reported that by de-silting the sediment the storage capacity will 

be increased by 0.441 TMC.  Further, the Bathymetric survey has helped in identifying critical areas in 

the barrage based on depth of sediment above the bed level with GPS coordinates.  The study has also 

shown that there are patches of sediment deposition between km 10.8 to km 12.7 in Lingayapalem 

village and km 12.7 to km 13.5 in Rayapudi village and the estimated quantity is 4,29,710 m3 (cubic 

meter) and 71,177 m3 (cubic meter) respectively. The report proposes de-siltation of this sediment 

deposit also. The report also provides information of flood bank in the foreshore area. It is stated the 

original flood banks were formed in the years 1882 and 1892.  It is reported that there were high 

floods in the years 1896, 1903, 1916 and 1949. After the high floods in 1916, a committee was 

appointed in 1917 to enquire into the causes of breaches and to recommend measures to be 

undertaken to minimize the danger in future floods. Based on the re commendations the flood banks 

were raised by 2 feet. The report also states that whenever the margins of minimum distance gets 

reduced protection measures should be undertaken employing methods like Nanal plantation, 

revetment spuns, groynes etc. It is also stated that in the last ten years no works have been taken up 

to repair damaged flood banks. It is reported that flood banks above Anicut are stable and no damage 

occurred during the floods in the years 2009 and 2019. 

3. Comments on the report 

 
i. Sedimentation in reservoirs/barrages is a critical issue all over the globe. This aspect must be 

considered while designing the reservoirs for the storage capacity for a finite period. Thereafter, 

scientifically established protocols must be mandated for assessing and managing sedimentation 

in reservoirs/barrages as it can become a potential threat to social, environmental and economic 

159



 

5/5 | P a g e  
 

efficiency and finally to the safety of the reservoir/barrage itself. In this context, the studies carried 

out and reported in Annexure - II in the opinion of the IISc nominated member are in order.  

ii. The ill effects of sedimentation in reservoirs/barrages are (a) loss of storage capacity(b) alterations 

in flow regimes which can cause damage to flood banks and inundate large surrounding areas in 

case of floods, (c) enhanced static and dynamic loads on hydraulic control structures. 

iii. The Government of Andhra Pradesh has put in place a sand mining policy which in the opinion of 

the IISc nominated member is quite stringent. 

iv. The methods adopted for sediment removal/de-silting like dredging and use of mechanised boats 

in the opinion of the IISc nominated member are in conformity with established practices and 

guidelines recommended by Bureau of Indian Standards. 

v. The methodology adopted for carrying out Bathymetric survey is in conformity with the 

established and recommended practices. However, there appears to be some discrepancy in the 

findings of Bathymetric survey in respect of volume of sediment deposited, increase in storage 

capacity due to removal of the stated sediment deposit, the existing storage capacity of Prakasam 

barrage reservoir in relation to the designed capacity of Prakasam barrage reservoir.  On page 27 

or page 210 of the report (Annexure – II) it is stated that capacity of Prakasam barrage is 3.071 

TMC. On page 4 or page 187 it is stated that due to sediment deposit there is a reduction in storage 

capacity by approximately 25% which is equivalent to about 0.767 TMC. This is consistent as 25% 

of 3.071 TMC is 0.767 TMC. On page 29 or page 212 it is reported that existing capacity of 

Prakasam barrage reservoir is 2.982 TMC and increase in storage capacity after de-silting 

1,24,77,704 m3 (cubic meter) of sediment is 0.441 TMC. The sum of 2,982 and 0.441 is 3.423 TMC 

which is more than the design capacity of Prakasam barrage reservoir by 0.352 TMC. The 

difference is quite significant and hence IISc nominated member seeks clarification and 

explanation for the observed discrepancy.  

vi. The cost for removal of sediment from the reservoir bed is quite significant and hence it is a good 

practice to consider the material removed as a natural resource and to use it for beneficial 

purposes (if not harmful to human beings and environment). For accomplishing this task, the 

physical and chemical analyses of the material need to be performed. Based on the outcome of 

the analysis the material can be utilised for topsoil enhancement and agricultural use, land 

reclamation and improvement, beach nourishment and shore protection, building construction 

material etc. The reuse of sediment material will help in recovering cost incurred for removal of 

the sediment. It is not advisable to dump the sediment removed from the riverbeds on the flood 

banks.  

---------End of the report --------                            
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Follow-up to IISc nominated Expert member KSN’s evaluation report on Annexure – II, dated 20 April 2020 as a response to 

the reply received from the concerned authorities of Irrigation department, Govt. Andhra Pradesh for the queries raised. 

Query 
no. 

Query from IISc Expert member Reply received from the concerned authorities of 
Irrigation department, Govt. Andhra Pradesh 

IISc expert member’s observation/s and 
concluding remarks 

1 The methodology adopted for carrying out 
Bathymetric survey is in conformity with the 
established and recommended practices. 
However, there appears to be some 
discrepancy in the findings of Bathymetric 
survey in respect of volume of sediment 
deposited, increase in storage capacity due to 
removal of the stated sediment deposit, the 
existing storage capacity of Prakasam barrage 
reservoir in relation to the designed capacity of 
Prakasam barrage reservoir.  On page 27 or 
page 210 of the report (Annexure – II) it is 
stated that capacity of Prakasam barrage is 
3.071 TMC. On page 4 or page 187 it is stated 
that due to sediment deposit there is a 
reduction in storage capacity by approximately 
25% which is equivalent to about 0.767 TMC. 
This is consistent as 25% of 3.071 TMC is 0.767 
TMC. On page 29 or page 212 it is reported that 
existing capacity of Prakasam barrage reservoir 
is 2.982 TMC and increase in storage capacity 
after de-silting 1,24,77,704 m3 (cubic meter) of 
sediment is 0.441 TMC. The sum of 2,982 and 
0.441 is 3.423 TMC which is more than the 
design capacity of Prakasam barrage reservoir 
by 0.352 TMC. The difference is quite 
significant and hence IISc nominated member 
seeks clarification and explanation for the 
observed discrepancy.  

During 2016, an approximate assessment of reservoir 
siltation was conducted using Satellite Imagery, where 
in it is estimated that the storage capacity of Prakasam 
Barrage reduced approximately by 25% of the storage 
capacity (3.071 TMC) i.e., about 0.767 TMC. 
Further, in 2019 the Krlshna Rlver received heavy 
floods of more than 8 lakh cusecs for a long duration 
and the barrage gates were continuously in open 
condition for about 80 days discharging a total of 798 
TMC water into the Bay of Bengal, which was not 
happened in the past few years. Due to the strong 
currents of flood water and prolonged flood duration, 
large depressions were formed below bed level and 
certain islands and margin lands were eroded as 
observed in the Bathymetric Survey.  
Now, after conducting the bathymetric survey in the 
full scale for the entire reservoir during December 
2019 & lan 2020, which is more accurate, the total 
water storage in Prakasam Barrage reservoir at 
present is found to be 2.982 TMC at FRL. This total 
storage of 2.982 TMC includes the dead storage of 
water below the original bed level in the large 
depressions formed due to scouring; erosion of 
riverbed, banks and islands; degradation of riverbed 
etc. As per Bathymetry survey data, the probable 
increase in Water storage capacity after conducting 
de-siltation of 1,24,77,704 cum deposits above original 
bed level would be 0.441 TMC. And The Storage 

The basic objective of assessing and 
managing reservoir sedimentation is to 
estimate the loss of storage capacity and 
to restore the storage capacity by removal 
of sediments/desiltation. In this context 
according to the findings of the 
Bathymetric survey conducted during 
December 2019 and January 2020, the 
present water storage capacity of Prakasam 
Barrage reservoir is 2.982 TMC. The design 
water storage capacity of Prakasam 
Barrage reservoir is 3.071 TMC. Therefore, 
the loss in storage capacity is (3.071 - 2.982 
= 0.089) 0.089 TMC. 
 

In order to restore the lost water capacity 
of 0.089 TMC due to sediment deposition, 
it can be concluded that the volume of 
sediments to be removed or desilted will 
be 25,20,200 m3 (cubic meter) which is 
equivalent to 0.09 TMC. 
 

Concluding Remarks: 
In the opinion of IISc nominated 
expert member, sediment to the 
extent of 25,20,200 m3 (cubic meter) 
which is equivalent to 0.09 TMC 
should be removed or desilted. 

Annexure-VI
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capacity is 3.432 TMC (The sum of 2.982 TMC and 
0.441 TMC). 
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Respected madam,

With reference to the clarification sought by the Committee, the
point wise clarification obtained from the concerned authorities is

furnishing here with for kind perusal and necessary action in the matter,

Dated: 13.04.2020

Bathymetric Survey Report:

1. The need for de-siltation arose due to heavy deposition of silt coupled
with increased demand of water in the region. A study by Irrigation
department assessed 71 Lakh m3 of silt deposit in the Krishna River
upto 13.5 Km upstream of Prakasam Barrage. It is observed that
quantities for 5 to 10 Km have been shown as zero without

mentioning any reason. Further, data relating to 11 Km and 12 Km

are exactly same. Similarly, for 13 Km and 14 Km, figures are same'

It is not clear if it is coincidence or based on certain assumptions'

The clarification given by the River Conservator / Executive

Engineer,K.C.Division,VijayawadaisherewithenclosedinANNEXURE-I

Ecological Assessment RePort:

2.Theabovestudywaslimitedtoonlyglocationswhichincludedallthe
8 locations alleged in NGT Case OA 93512018' But, in the report

submittedbyWaterResourceDepartment,ithasbeenstatedthatde-
siltation by motorized boats was carried out In 7 locations in Guntur

Districtand5locationsinKrishnaDistrictapartfrom3locationswhere
de-siltation was done by dredging operation'

It is informed that, it is a fact that, the the River Conservator /

Executive Engineer, K'C. Division, Vijayawada vide his Letter No: Camp-1'

& Letter No: Camp-2, dated: 18'01 2016 (ANNEXURE-iI & ANNEXURE-III)

has requested the loint Collectors & Chairman' District Level Sand

To:
Smt Mahima T,
Senior Environmental Engineer; Central Pollution Control Board;
Regional Directorate (South); 1st & 2nd floors, NisargaBhawan;
7th D cross, Thimmaiah Road; Shivanagar, Bengaluru-560079;
Off: 080-23233827 ; Fax: 080-23234059; E mail:mahima.cpcb@nic.in

163



2

Committee, Guntur & Krishna for issuing permission for de-siltation of the
sand accumulated in 7 locations in Guntur District & 5 Locations in

Krishna District. Out of 7 locations in Guntur district, the District Collector,
Guntur vide Gazette No:36, dated: 24.03.2016 (ANNEXURE-IV) has
permitted de-siltation operations in 6 locations only and out of 5 locations
in Krishna district 2 locations (Bhavnipuram and Gollapudi) stopped
operations from long back. That is why the study was taken up in

9locations,

3. In the study report, Undavalli (from Km 2.00 to Km 3.200 of KRF

bank) has been assumed as no n -de-siltatio n area and chosen as

reference site to compare the impacts, However, in the repoft of
Water Resource Department, de-silted quantity from the same
location i.e. Undavalli (from Km 2.00 to Km 3.200 of KRF bank) has

been mentioned as 2 Lakh m3. The reason for same may be brought
about.

it is informed that, it is a fact that, the River Conservator /
Executive Engineer, K.C. Division, Vijayawada vide his Letter No: Camp-1,
dated: 18.01.2016 has requested the Joint Collector & Chairman, District
Level Sand Committee, Guntur for issuing permission for de-siltation of
the sand accumulated in the 7 locations including Undavalli (from Km

2.00 to Km 3.200 of KRF bank) in Guntur District.

But the District Collector, Guntur vide Gazette No: 36, dated:
24.O3.2076 (ANNEXURE-IV) has given permission for de-siltation of sand
in KRF side of Prakasam Barrage in other locations excluding Undavalli
(from Km 2.00 to Km 3.200 of KRF bank) of Guntur District. The de-
siltation in Undavalli (from Km 2.00 to Km 3.200 of KRF bank) was not
permitted on safety grounds as the location was very nearer to the then
Hon'ble Chief Minister of Andhra Pradesh Residency.

Dated: 2().O4.2O2O

Clarifications sought from Bathymetric Survey report:

1. The methodology adopted for carrying out Bathymetric survey is in
conformity with the established and recommended practices.
However, there appears to be some discrepancy in the findings of
Bathymetric survey in respect of volume of sediment deposited,
increase in storage capacity due to removal of the stated sediment
deposit, the existing storage capacity of Prakasam barrage reservoir in
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relation to the designed capacity of Prakasam barrage reservoir. On

page 27 or page 210 of the report (Annexure * II) it is stated that
capacity of Prakasam barrage is 3.071 TMC. On page 4 or page 187 it
is stated that due to sediment deposit there is a reduction in storage
capacity by approximately 25o/o which is equivalent to about 0.767
TMC. This is consistent as 25o/o of 3.O77 TMC is 0.767 Ttvlc. On page

29 or page 272 it is reported that existing capacity of Prakasam
barrage reservoir is 2.982 TMC and increase in storage capacity after
de-silting 1,24,77,704 m3 (cubic meter) of sediment is 0.441 TIvlC.

The sum of 2,982 and 0.441 is 3.423 Tlvlc which is more than the
design capacity of Prakasam barrage reservoir by 0.352 TMC. The
difference is quite significant and hence clarification and explanation
for the observed discrepancy is sought.

2. The cost for removal of sediment from the reservoir bed is quite
significant and hence it is a good practice to consider the material
removed as a natural resource and to use it for beneficial purposes (if
not harmful to human beings and environment). For accomplishing
this task, the physical and chemical analyses of the material need to
be performed. Based on the outcome of the analysis the material can

be utilised for topsoil enhancement and agricultural use, land
reclamation and improvement, beach nourishment and shore
protection, building construction material etc. The reuse of sediment
material will help in recovering cost incurred for removal of the
sediment. It is not advisable to dump the sediment removed from the
riverbeds on the flood banks. Why was the sediments dumped in river
bed?

The clarification given by the River Conservator / Executive
Engineer, K.C. Division, Vijayawada is herewith enclosed in ANNEXURE-I.

Clarifications on Ecological Study:

TSS has an important role in maintaining favourable flora and fauna
environment for sustainable ecological balance in the river system. The
report submitted by Acha rya Nagarju na University will benefit if
clarifications to queries 1-9 detailed below is provided by the
Investigators,
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1

Section V a Investigators state that "Water samples were collected
from nine different study sites. From each site six samples from different
depths at different times were collected (Page 6).

At what depth intervals, were the water samples collected at each
si fe.

What method was followed to collect water samples from different
depths of a site.

What was the time interval between field sampling and determination
of TSS and Turbidity of water samples in the laboratory?

What volume of water sample was used in the Gravimetric method
(TSS determination)

How was it ensured that the sample condition, representative of field
condition, was used in Gravimetric and Turbidity measurements in
the laboratory?

Was relevant Bureau of Indian Standards Procedures adopted in
laboratory determination of TSS and Turbidity parameters?

Were replicates performed for TSS and turbidity measurements. If
yes, what was the percent variation from average for each triplicate
set of measurements. Give data for both TSS and turbidity.Section Vi

a The investigators state that "The estimated TSS and turbidity
values of water samples collected from Undavalli area, non-
desilatation sampling site, found in the ranges of 125- I 45 mglL and
4.5- 5.5 NTU, respectively. The minimum and maximum values of
the estimated TSS in the water samples collected from the desiltation
sites were found to be in the range of 95 - 165 mg/L (minimum) and
125 - 195 mgll(maximum). On the other hand, the range of
turbidity values of the water samples of desiltation sites were
observed to be in the minimum and maximum ranges of 4.1 - 5.5
NTU and 4.9 - 6.5 NTU, respectively (Pages B-9).

Can the variations of TSS with depth and turbidity with depth be
provided for the eight desiltation sites and 1 reference site?

2

4

5

6

7

B
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9 Section V a The investigators state that "The water quality in the
riverine system was studied w.r.t TSS and turbidity since desilting is
likely to increase the TSS and associated turbidity (Page 7).

lO. Turbidity can serve as a rough index of a sample's true sediment load
(Carlson 2005; Amanda et al, 2018; Hannouche et al., 2011). The
data for Shitalakhya river, Dhaka city, Bangladesh (Md. Serajuddin et
al., 2019), Piranga river, Brazil (Amanda et al., 2018), Arkansas
rivers, USA (West and Scott, 2016) indicate a positive correlation
between TSS and turbidity (Figure 1). fhe data of Krishna river
reported by the Investigators (Page B, maximum values from Table 1

of Annex III are used in Figure 1) indicate that turbidity is
independent of TSS concentration (Figure 1). Could the investigators
explain their observed trend between turbidity and TSS of Krishna
river water samples tested in the study (Figure 1).6 Figure 1:
Relations between TSS and turbidity of river water samples.

The clarification given by the Professors
University is herewith enclosed in ANNEXURE-V.

of Acharya Nagarjuna

"r\os\z-ot,
o
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A NN EXVPE .T

Explanation on the Clarifications sought by Smt T.Mahima of CPCB,

on the report submitted by WRD, AP.

The Pointrvise explanations for the clarifications sought are as follows

Bathynletric survey report:

I. Clarification Souqht: The need for de-siltation arose due to heavy deposition
of silt coupled with increased demand of water in the region. A study by

Irrigation department assessed 71 Lakh m3 of silt deposit in the Krishna River

up to 13.5 Km upstream of Prakasam Barrage. It is observed that guantities

for 5 to 1O Km have been shown as zero without mentioning any reason,

Further, data relating to 11 Km and 12 Km are exactly same. Similarly, for 13

Km and L4 Km, figures are same, It is not clear if it is coincidence or based

on certain assumptions.
Reply:

The total quantity of deposited silt was ascertained by considering the accumulated

shoals lvherever the shoal average depth is more than 2m, while calculating the amount

of silt in the foreshore of Prakasam Barrage i.e from Km 0.00 to Km 13.50 on upstream

of Barrage. Since the average depth of accumulation is less than 2m from Km 5.00 to

Km 10.00, at Km 12.00 and at Km 14.00, these reaches have not been considered for

de-siltation.

Clarification souqht on 20.o4. from Bathvnoetric Survev reDort:

II. clarification souoht: The methodology adopted for carrying out Bathymetric

survey is in conformity with the established and recommended practices.

However, there appears to be some discrepancy in the findings of Bathymetric

survey in respect of volume of sediment deposited, increase in storage

capacity due to removal of the stated sediment deposit, the existing storage
capacity of Prakasam barrage reservoir in relation to the designed capacity of
Prakasam barrage reservoir. On page 27 or page 21O of the report (Annexure

- II) it is stated that capacity of Prakasam barrage is 3.071 TMC, On page 4

or page 187 it is stated that due to sediment deposit there is a reduction in
storage capacity by approximately 25olo which is equivalent to about 0.767
TMC. This is consistent as 25olo of 3.071 TMC is 0.767 TMC. On page 29 or page
212 it is reported that existing capacity of prakasam barrage reservoir is
2.942 TMC and increase in storage capacity after de-siltin g !,24,7?,7O4 fi3
(cubic meter) of sediment is 0.441 TMC. The sum of 2,982 and 0.441 is 3.423
TMC which is more than the design capacity of prakasam barrage reservoir by

0

I
Scanned by CamScanner

O.352 TMC. The difference is quite significant.
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Reply:

During 2016, an a[)l)roxintitl.c ati,!.,citijnwfi af rt:\t:rvolr .giltation was conducted using
satellite Imagcry, whcrc ln lt wa:; crUmatr:d that the storage capacity of prakasam

Barrage reduced approxlmatcly hy ?-so/ct o[ thc storage capacity (3.071 TMc) i.e,, about
o.767 TMC.

Further, in 2019 the Krlshna Rlver received heavy floods of more than B lakh cusecs

for a long duration and the barrage gates were continuously in open condition for about

B0 days discharging a total of 79BTMC water into the Bay of Bengal, which was not

happened in the past few years. Due to the strong currents of flood water and

prolonged flood duration, large depressions were formed below bed level and certain

islands and margin lands were eroded as observed in the Bathymetric Survey.

Now, after conducting the bathymetric survey in the full scale for the entire reservoir

during December 2019 & lan 2020, which is more accurate, the total water storage in

Prakasam Barrage reservoir at present is found to be 2,982 TMC at FRL. This total

storage of 2.982 TMC includes the dead storage of water below the original bed level

in the large depressions formed due to scouring; erosion of river bed, banks and

islands; degradation of river bed etc. As per Bathymetry survey data, the probable

increase in Water storage capacity after conducting 'de-siltation of \,24,77,704 cum

deposits above original bed level would be 0.447TMC. And The Storage capacity is

3.432 TMC (The sum of 2.982 TMC and 0.44fiMC).

III. r ficatio ou ht The cost for removal of sediment from the reservoir bed

is quite significant and hence it is a good practice to consider the material
removed as a natural resource and to use it for beneficial purposes (if not
harmful to human beings and environment). For accomplishing this task, the
physical and chemical analyses of the material need to be performed. Based

on the outcome of the analysis the material can be utilised for topsoil
enhancement and agricultural use, land reclamation and improvement, beach
nourishment and shore protection, building construction material etc. The
reuse of sediment material will help in recovering cost incurred for removat
of the sediment. rt is not advisable to dump the sediment removed from the
riverlreds on the flood banks. why was the sediments dumped in river bed?
Reply:

clarifications on the above point and Ecorogicar report may be obtained from the
concern through Deputy Director, Mine & Geology Department,

Exe Engineer
oDr VijayawadaKC Di

Scanned by Camscanner
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NrrrNEXU -s_

GO ERNMENT OT AITDXRA PRAD
: lIGATION & CAD OIPARTME

.t- -.,'
SI
E..c"

To
.fhe ,oint Collector,
Chairman, Disrrict L"ual
Sand Commlttee,
Guntur District.

c.ter No. Ci . rp-I, Dat€r 18.01.:016

'2. -- .. -1A'tL
Executive Engineer,

K.C.Dlvbion, Vlr!yawada

Det:ing Ope:rtions for Sand in Krishna River rn KRF funk
townrds ups(ream sld€ oI Prakasam 86..Bge rn Gunlur
Di! ,t - P.ogosals t!bmilted for Oe-SLltrng Operations -
Re9, lC n9

,.,1 G i ,5.r.lo 20, lndsstries & Commerae (M.li) Oepartmant,
ca -: :5 0r.2015.

I

the Gc

Sa"c C

i

, : ga. I

t is subln,tted that, huge Qubntities or iand ,5

na Reservoir a.ea up to 13.50 Kms from Prakrsrm
;untur Distrlct. The acclmulated sand has to be de-
qe capaciry of the Re5ervolr.

the above Rule rt 15 .eque6ted to rnrdale ne(assary

'iie gand accurulated ln lhe speclfled areas ot
ne proposed de-silt ng porits are enclosed herewlth fo.

.veaer, DLSC & Assl. Directo. of l'1ines & Geology,
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?RoposED rocAItoNs FoR THt oE tLT|NG oPliaTtottS ABovE pRA(asaM BARRAoE tN tHE
GU}JrUR Oln&gT

9L NO

i PIIAXASAM SAIAAG'

R(SERVOIR

LOarnoN o! tti!
pioPoslD AAEA AgOVt

OAARAGE
potNl

AT I100 (M

,' !nAr:s^M EatiAG! ! loo to (M t roo oF (ir i@o@
BAllr(

t-
IVTNk^IA

PNAIGIAM EANfiAGT (M ! OO
XRF BA'IK

luNoavaLq rtoM xM

2 00c ro (M ) t00f (8F

ro xr 6.4@of

IJOOANDAAAYA'ALTM

FROM TM 9 MO IO (M
lto.B@ oa (8r BAri(

, Ar 10 800 (M

Ar a2@lM

iIINGAYAPAIEM TROM TM

10.300 r0 (M r2 000 0f rooooc
g/\! 10.800 (M to

12.000(M

6 'PNAXA5IM SARI]AGI
IRATaPUU t fROM TM

Irr.ooo ro xrv rr.z:o or i 4tr00c
8/w 12 000 (M lo

11 7S0 (M

r 3.500 xM
7 pna(A9,\M lAlrNAGt lz 75oTO(M 11.5{0Ot

:(iF EAAK-_- - - _- T'
IOrAt QUANTTTY Of SANO AVATLAot E rl{ IHt i€SElVOn

iN au.M!

NOTtr aai,! P PorNTl SU SrECtto T0 MOOrflCATlON Sl,SaD Ol'l Trlslrt collDlllolls.

NO1E2 : IAMP PtRMlSslOri MAY gE osTAlN[O 6Ym€ RIWN CONSTRVAIOR, r(AlSNr{A tuVan SEaoRt

€NT€AING IH' SANO NEACH

" V' '7:-rx:curvt lr6rNtEi
'"-dt tL'

(R'SltNA CENTiAL DrVt5lOl!

24000!0
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GOVERNt,IENT OF ANDHRA PRAO
IRRIGATION & CAD DEPARTME

"1!

/.!:.et:.(
l.Lt.....n '. dG..

d

R tshn.r C,r ntra I Division,
Sri. K.P.a. j l'l.Tech.
Execul. in g ineer,
Krishni:'-..jrrlral Division,
Mjayal'r.. . r

I

aCCU mLl
Barra.-.
silteJ r,

{trn1, 
-...a:. D ,,4

To
The Joint Collector,
Chairman, Distrlct Level
Sand Committee,
Krishna District.

\

! !rtdr No, Carnp-I, Date:18.01.2016,
Sir,

Sub:- Desilting Operations for Sand in Krishna Rlver in KLF Bank
tov/aids upstream slde of Prakasam Barrage in Krishna
District - Proposals submitted for De-Silting Operations -
Regarding,

ReF:- G.O.Ms.No: 20, Industrles & Commerce (M.II) Department,
dated: 15.01.20 t 5,

**il*

L Jite kind attcnrion to the subject and reF.rence clted. I submit that,
the Gov. r:rment vide G.O, cited pronouncer.! the New Sand Policy. As per the
Rule 9- ' . z'r ;f APMMC Rules 1966 the lrrigation Department has to submit the
propor. .,i Je-silting rrf Major, Mediu.n & l*1inor Reservoirs to the District Level
Sand C. ,,rittee.

v
.!

i '\
r\'1(

action
Reserv
taki:rg

ii',is connectron rt ls submrtted that, huge Quantities of sand is
,.,.1 in the K1 iihna Reservoir area up to 13.50 Kms from Prakasam

l.-F Bank {,f Krishna District. The acciJmulated sand has to be de-
-rri 5e the stc:rage capacity of the Reservoir.

, i ;g in view of t:re above Rule it is requested to initiate necessary
de-siltatlor oF the sand accumuiated in !he specified areas of

:he details ul rhe proposed de-silting poinE are enclosed herey,/ith for
,'Jiry acticn in the matter.

Yours Fa ithfully

'i.--/.,-,t .-;-t. tkl tltb.
Executive Engineer, '

K.c. Division, VlJayawada

copv:
Vljayar

Membei- Convener, DLS(: & Asst.
ilr favor of information.

Dfeclor of Mines & Geology,

W
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PROPOsED TOCATIONS TOF THT DTSITTING OPERATIONS ABOVE PRAKASAM BARRAGE IN THE

XRISHNA DIsTRICT

st No
NAME OF THE

RESERVOIR

IOCANON OF THE

PiOPOSED ASIA ABOVE

BARRAGE

ESTIMATED

RESEBVES OF SAND

(Cu. Mts. )

DETAITS OF RAMP

POINT

I PNAKASAM EARR-AGE

EHAVANIPURAM FROM

KM 1.0O TO Ktr'l 2.50 Of
(LF BANK

100000 A"r 1.136 l(M

PRAKASAM 8A'IRAG€
GOLLAPUOI FROM KM 3,OO

IO KM 4.50 OT KLF EANK
2C0000 AT 3,443 KM

3 PRAXASAM BARRAGE

SURAYAPAIEM FROM XM

6 00 To r(M 7.00 0F xLF
gAN K

AT 6 015 XM

4 PRAXASAM BARRACE

GUNTUPALI-I FROM KM

7.00 To KM 9.m Ot KtF

BANl(

200000 AT 7.450 XM

5 PRAKASAM BARRAGE

IERAHIMPATNAIT1 f ROM
(M i0.00 To xM 13.50 0F

XtF BANK

AT 13,500 KM

rOTAt qUAiIT'TY OI SAND AVAILAELE IN THE RESERVOIR IN

Cu.Mts
9 00600

NOTE1 : RAMP POINTS SUBJECTEO TO M@lFlED 6A5EO ON THf SlTt CONOITIONS.

NOTE2 : RAMP PERMISSION MAY BE OBIAINED BY TllE RELIVANT OEPARTMENT EEfORt ENTERING

THT SAND REACH .

-,".,..---: -',fi,1't'
RIVE( CONSERVATOR &

EXECUTIVT ENGINETX

K.C.DIVISION, VUAYAWADA

(

I

{
I
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ANNEXUPE

'-, -..], : )::.,

rboQ.ydr 8e.r ea b9;1D

GUNTUR DISTRICT GAZETTE

EXTRAORDINARY PUBLISHED BY AUTHORITY

GAZETTE No: 36 GUNTUR Thursday, 24th March, 2O16

GOVERNMENT OF ANDHRA PRADESH
COLLECTOR AND DISTRTCT MAGISTRATE, GUNTUR

NOTIFICATION

in obedience to the Revrsed Sand Policy pronounced by the
Government vide Memo No: 3066/M.II(1)/2016-3, dated: 04.03.2016 it rs
hereby declared that, Ordinary Sand in the areas detailed in the
Notification are available to the public for excavation / transportation without
charging any fee from 24th March, 2016.

I,
SI
No

DE.SILTING POINTS ;
I

Name of the area Location

Penumaka,
Tadepalli Mandal

Rayapudi-I
Thu llrr ru Mandal

Rayapudr-II
Thulluru tvlandaI

Venkatapalem
lhullu ru Mandal

Uddand a rayu ni-
palem, Thu llu ru

Lingayapalem
Thu llu ru Mandal

K.V-Palem,
H/o J.4u nugod u
Penumudr
Repalle Mandal

OPTN REACHES
Name of the

Reach

From KM 3.20 to
KM 4.40 of KRF Bank

From KM t Z. OOO to
KM 12.750 of KRF Bank

Frorn Ktvl r i. z5O to
KM 13.500 of KRF Bank

From KM 5.000 to
KM 6.400 of KRF Bank

From KM 9.OOO to
KM 10.800 of KRF Bank

rrom xN io.soo to
KM 12.000 of KRF Bank

Atchampet Mandal

From 62.500 KM to
KM 71.00 of KRF Bank

Geo co ord rnates

Ramp pornt

At 4,20 KM KRF
Penumaka

At 12.00 KM KRF
Rayapudr

AI 12.75 KM KRF
Rayapgdl

At 6,400 KM KRF

- Venkatapalern
At 10.800 KM

KRF
Uddandarayunr

pale nl
At 5 5.00 KM of

KRF Bank
AI 64,45 KM KRF

Penumudr

Ramp
point

Qiy rn M:
Permit!ed

3,00,000

4,00,000

3,00,000

2,00,000

4,00,000

50,000

2,00,000

ifrtent Qty in M-l

. (Hect) . Permitted

1

2

J

:l

5

6

l

8

TI.
sl.

L no

Konuru-l
Atchampet M

Konuru-ll
Atchampet M

Konuru III
Atchampet M

-1d5,
16"3 7
16'37
16137
16037
t6037
t 6037

27 1"N
22 4"N
18 6"N
17 7"N
20 7"N
17 7" N

18.6 "N
12 .6 "N
09.7"N
12.6"N

8oo1
Sool
Sool
8oo1
8oo1-8ooi

B0 ''1
80c 1

8oc1

22.5'',E
28.2"E

20.5 "E

19.0 "E

31 .4"E
33.5 "E

36 5"E
31 2',E
31 9"E

4.800 48,000

4.900 49,000

4.900 49,000

Z

20.5"E
26.6"8
31.4"E
24.) ',E

3

16037
L60 37

t6037
L6'31

16037

r 0.0"N
07.2"N
03.9 "N
03 2"N

8oo1
8oo1
8001
80"1
8o!1

49.50KM
o, XRF
Ban k

l

1
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Konurrr-lV
Atchanrpet M

Kastala-l
Atchampet M

KASTAIA II
Atchampet M

KastaIa-III
Atchampet M

Kast.r la'lV
Atchampet M

160 37', 03,2"N,
160 17', 07.2"N,
160 37',05.2"N.
160 37',02.6"N,
166 36',57.6"N.
165 17', 00.6"N,

49.50KM
of KRF
Bank

46.40KM
of KRF
Bank

800 l1' 31
800 12', 36
8oo 12',38
8oo 1 1' 42
8oo 1 i' 40
800 l1', 34

160 36', 31.9"N, 800 12', 32.4"E
160 36'30.3"N, 800 12' 37.8"E
160 36',19 7"N, 800 12', 35 3"E
150 36' 22.8"N, 8oo 11'31.0"E

4.900 49,000

4,900 49.000

4.800 48,000

4,400 44.000

4.900 49,000

9"E

5'E
1'E

8"E

6"E
8"E
3'E

6"8
7'E
4"8
8"E

2 9.8 "E

32.0"E
37.5"E
4 5.6"E

2'5
2'4
t'4

4

5

7

6

160 36',30.3"N,
16" 36',28,9"N,
166 36', 17.2 "N,
160 36', 19.7"N,

l-io" lo' ie.g"tu.
I 16' :o'ua.o"rr,
: 160 36' ta 7"N.

154 36', 17.2"N,

16'36',28.0"N.
L6t 36' 26.7"N,
16c 36', 13.0"N,
160 36', 14.7 "N,

Boo 12'37
80o 12' 42
800 12' 38
Boo rr'15
900 Q' 42
8oo 12',45
800 12'42

804 12'.45.7"8
800 1

8oo L

8oo 1

goo

80c
g0''

0 1"E
4.8"E
2.4"E

10

9

t1

Kastala-V
Atchampet M

Malladr
Anraravathi M

Did ug u
Ama ra vath r M

l

Prathuru
Tadepalli M

Gu nd rmeda - I
Tadepallr M

Gu nd imeda - I I
Tadepalli M

i

Gundimeda-lII
Tadepalli M

Vallabhapuram-l
Ko llrpa ra t\4

160 36', 26.7"N, 8ou r2',50.1"E
16'1 36' 17.1"N. 800 r2'54.3"E
160 36' 13.0"N. 8oo 12'44.8"E

: De Siltation an Balusupadu Lift
i Irrigation Scheme
L

160 35'46.3"N, Boo fi' *.s"E
160 35'43.6"N, Bo' 17 t4 2"t
16' 35 19.O"N. BOD r:',25.1-t
l6c 35'44.3"N, 8oo 1t'25 4"t

I

4.837 48,37 0

At
37.50 KM

of KRF
Bank

5.600 KM
of KRF
Bank

7.400 KM
of KRF
Bank

22 500
KM of KRF '

Ban k

I

4 .O47 40,470

71,172

4.900 49,000

4.690 46,900

4.819 48,390

4.208 42,800

4.2 00 42,000

4.400 44,000

2I

16c 27',40.5"N,
160 27',40.8"N,
160 27', 31.3"N,
16c 27'33.9"N,

39
39',
39'
39',

j

13

16' 21 25 90"N 80'39
15' 27 29.29"N 800 39
16" 27 25.30"N 800 39
16' 27 21.61"N 800 39

40 60"E
43 29'E
54.19"8
46.68"8

16" 27
t6' 27

15.76"N 80" 39 48.14"E
2 r.61"N 800 39 46.68"E
2 5.50"N 80', 39 54.19"E
19.51"N 80" 39 55.30"8

14

15

15' 21
L6' 27

16" 27
t6' 2l
L6'27

15.76"N 800 39
19.51"N 80" 39
05.61"N 80" 39

48.14"8
56.30't
50.69"E

1€,

:
, 160 20',
i 160 20'

160 20',
160 20',

37.3"N, BOo 43 58.1"E
37.1'N. 800 44',00.6"E
24.5"N, 800 44'03.7"E
23.3"N, 800 43',59.5"E

f-

L1
Valla bhapuram- II
Kollipa ra M

160 20', 37.1"N, 800 44', 00.6"E
16' 20' 36.7"N, 8or aa'oa.a-E
1Ec 20' 25.4"N, Bo' 44'07.8"8
76' 20', 24 5"N, 80{ 4', 03 7"E

18

04
tJ7

1t
09

09
15
15
1l

4"8
8"E
1"E
0"E

0"E

7'E
/t

Va llabha puran] III
Kollrpa ra M

160 20',
16r'20',
16 20',
16c 20',

160 20',
16? 20',
r6c ?o'
16t 20',

36.7"N,
2 5.4"N,
25.4'N,
36.2"N,

36.2"N,
35.3 "N,
27.6"N,
26.4"N,

go0 44'
S0'44
E0'44
8oo 43'

800 44'
800 44'
Boo 44'
8o' 4 3'

4.200 42.000

Valla bhapu ram- IV
Kollipara M

19 4.076 40,760
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20
l.4unnangi
Kollrpdra M

Bom m uvn ipa le m
KolIpa ra M

Galullanka
Kolluru M

rob zor og.5';trr,
160 20', 07.6"N,
160 19'. 56.1"N,
16c 19' 58.5'N,
160 20', OO.3"N,
160 20', 01.2"N,
16D 20', 02.5"N,
150 20',03.8"N,
16020',05.1"N,
16' 17',35.4'N
160 17',22.8"N
160 17'20.1'N
160 17', 28.8"N
160 17', 30, 1"N
160 17', 30.5"N
15c 17',31.6"N
150 17',32.0"N
16c 17', 32.7"N
160 17', 31.4"N
160 17',32.3" N

800 44',08.4'E
8oo 44'07.1"E
8oo 44',31.9"e
800 43',32.9"E
8oo 44' 29.1"E
gac 44' 26.4'E
8oo 44',21.6"8
8Oo 44' 19.1'E
800 44', 16.9"E

800 45',35.5- t
800 46', 45.0' E

800 46',41.1" E

s00 46' 36 5" E

804 46' 37 6' E

800 46', 36.9" E

800 46',16.4" E

80' 46'36.7" E

8oo 46',36.1" E

800 46', 32.7" e
800 46', 31.6" E

At 30.500
KM ot KRF

Bank

4.900 49,000

4.r)0{) 49,000

4.O47 40,470

4 500

4.400

45,000

44,000

46,570

2!

22 16" i1
16" 11
16' 11

16" 11
16" 11

26.4"N 80" 49 38.4"E
2B
34
37

At 42.850
KM of KRF

bank

800 49 41 .4"E
80!49 38.9"E
80" 49 35.7"E
80'49 34.2"E
Bo'sot 2l.o"E
800 50' 31.9"E
800 50' 31.5"E
800 50' 22.4"E
800 50'22.4"8
800 50' 31 6"E
800 50' 31.2"E
800 50' 24 1"E
eod-!'o' :+. iE
800 50' 31 2"8
800 50' 30 6"E
800 50'26.9"E
8Co 51', t8.3;E
800 51', 19.0"E
800 51', 2 3.2"E
800 51',25.9"E
800 51', 12.2"E
800 51' 11.4"E
g-rflr'ri.:"r

33

5"N
2"N
8"N
3"N

-]
23

24

Potharlanka-I
Kolluru M

Potharlanka-ll
Kolluru M

Potharlanka-III
Kollu ru M

Juvva lapalem - I
Kollu ru M

Juvvalapalem-ll
Kolluru M

luvvalapalem - III
Kolluru M

Juvvalapalem-IV
Kolluru M

ioros'qz.r'N
164 09', 48.0"N,
16! 09', 43.4"N,
16109',42.1"N,
160 09', 42.1"N,
160 09', 43.4 "N,

16c 09', 37.1"N,
16t-_09'.36.7"N,
160 09'. 35.7"N,
16'09',37.1"N,
16009'.29.1"N,
1qo 09' 26,81N,
16t 06 12.4"N,
160 08', 1 1 .3" N,
160 08', 11.7"N,
166 08', 08.4"N
16c 08', 06.3"N,
161!8',0e.e"ry,
160 08', 06 3'N,
160 08', 06.4" N,
16t OB', 05.0"N,
160 08', 02 1"N
16'C8'02.1'N,
160 08', 05.0" N,
160 07', 59.9"N,
160 07', 58.0"N
16c 07', 58. O-N,

At 42.850
KM of KRF

bank

At 42.850
KM of KRF

bank

25
At 42.850
KM of KRt 4.657

bank

26
Ar 51 .800

KM on
KRF Bank

At 51.800
KM or')

KRF BanK

4.930 49,300

4.930 49,300

I

27
9"8
6"E
1E
1"E
6"E
8"8
e:E
9"E

28

80! 5
80"'5
800 5
800 5
800 5
800 5
800 5
806 5

15' 07', 59.9"N, 800 51'. 27.8"E
16007'55.4"N, Boo 51' 28 9"E

t'25
l', 26
1'15
1',15
1', 26
1', 27
1'17
1 17

At 51 .800
KM on

KRF Bank

At 51.800
XM on

KRF Bank

4.930 49,300

29 4.959 49.590

_, _1_.6:_Sl !,l_S_U_ g!]51t 22,7',1E

ItrI ORDER STREAMS :

Besides the above, all the sand bearing areas in the III Order streams
of Gundlakamma, Naguleru, Ogeru and Chandravanka are permitted for
extraction of Sand by local public.

PROVTSIONS:

. Any consumer is permitted to take Ordinary Sand from the above
authorized Reaches only.

- The District Administration provided poclains for loading the Ordinary
Sand in all the reaches. These permitted poclain owners / operators shall
not collect more than Rs: 30/- per Cubic Meter towards loading charges
from the consumer. If it is Manual loading, the labors shall not collect
more than Rs: 100/- per Cubic Meter towards loading charges from the
consu mer.
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If the excavation & transportation of Ordinary Sand is by means of
Boats. The Boatsman not collect more than Rs: i20l- per Cubic Meter
towards from the consumer plus for loading the Sand from Boats to
respective vehicles, the permitted poclain owners / operators shall not
collect more than Rs: 30/- per Cubic Meter from the consumer.

Ramps and Access Roads shall be maintained by the Panchayat Ral
Department dovetailing NREGP funds or Department's budget.

CONDITIONS:

No Sale of Sand is permitted

The excavation of Sand in these areas shall be limited to one meter
thickness only.

If the excavatron of Sand reaches the permitted Quantity, the Reach will
be automatically closed.

No stocking of Sand more than the requirement of own construction is
permitted.

Sand shall not be permitted to use filling purpose or any other purpose
other than the building constructions, laying of Roads.

Transportation of sand to any other State by any entity is strictly
prohibited and treats as serious offence.

Sand Quarrying is prohibited in the District Other than above authorized
reaches.

Sand Quarrying is prohibited within 500 meters distance from brrdges,
culverts, ground water structures, tube wells, drinking water bore wells,
Irrigation structures, State & National High Ways, Railway Lines as per
APWALTA & E.C. conditions. Respective Departments should protect their
structures from excavating the sand in the prohibited areas of 500
meters and maintain sign boards at the periphery of Safety Zone.

No machinery shall be used without the permission of the District
Collector, Guntur.

PENALTIES;

In the case of the vehicles engaged in illegal / unauthorized excavation jn
the prohibited areas (i.e., within 500 mts from the Groundwater
structures, Bridges, Dams, Railway lines and cross dratnage structures
etc.), transportation of sand outside the State, shall be penalized as
follows:

Vehicle Type Punishment for the offence

Penalty of Rs. 1,00,000/- and confiscatron
of the vehicle and Imprisonment of vehicle
operator as well as owner for upto two
iyears.

Tractor
lorry upto 10 Tons Capacity

Lorry above l0 Tons Capacity
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Whenever any person extracts sand or has extracted sand in the areas
other than those notified for lawful excavation, the officer authorized in
this behalf by the District Collector and District Magistrafe shall assess
such quantity of sand and levy and collect @ Rs.2,000/- per cubic metre
of sand or Rs.2.00 lakhs whichever is hiqher, as penalty. This is rn
addition to the penaltaes described above.

If any stocking of more than the required quantity of sand for
construction purposes is found, such stocks of sand shalt be seized by
the oFficer authorized in this behalf by the District Collector and District
Magistrate. Such seized sand stocks shall be allotted for any Government
works. The person responsible for such illegal stocks of sand shall be
punishable with imprisonment up to 2 years and a fine of Rupees Two
La khs.

if a person or groups or entity monopolizes sand reaches, prevents
others from accessing the sand reach, such offences shall be treated as
cognizable offence under section 379 of CrPC and shall be punishable
wrth rmprasonment of up to two years and fine of Rupees Two Lakhs.

If a person or groups or entity utrlizes sand for filling purpose or any
purpose other than in mortar for construction, such offences shall be
treated as cognizable offence under sectron 379 af CrPC and shall be
punishable with imprisonment of up to two years and fine of Rupees Two
La khs.

The Collector and District Magistrate, Guntur vide Proceedings No I

1218/Sand/2016, dated: 22.03.2016 has designated the following
Officers to exercise the powers mentioned above:

a. Joint Collector, Guntur - at Drstrict Level.

b. Revenue Divisional Off icers
Gu ntur, Tenali, N.S.Pet, Gurazala

c. All Tahasildars of Guntur District

$i't

- at Divisional Level.

- at Mdndal Level

COLLECTOR & DIS ICT MAGISTRATE
GUNTUR

'1,- I1

'{L
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NNEXUUE -:V.

TSS has an important role in maintaining favourable flora and fauna
environment for sustainable ecological balance in the river system. The report
submitted by Acharya Nagarjuna University will benefit if clarifications to
queries 1-9 detailed below is provided by the Investigators.

Section V a Investigators state that "Water samples were collected from
nine different study sites. From each site six samples from different depths at
different times were collected (Page 6).

1. At what depth intervalsl were the water samples collected at each site,

Water samples were collected at a single depth only of either 7,5
or 2 meters based on the depth of river bed at the collection point.
At 9 stations, samples were collected twice in a month during the
study period of three months i.e, 9 X 2 X 3 = 54 samples.

2 What method was followed to collect water samples from different depths
of a site

Water samples were collected by Grab method.

3 What was the time interval between field sampling and determination of
TSS and Turbidity of water samples in the laboratory?

TSS and TURBIDITY analyses were made within 24 hours from the
time of sample collection.

What volume of water sample was used in the Gravimetric method (TSS
determination)

lOO ml of water sample was used in the gravimetric method as
per the procedure.

How was it ensured that the sample condition, representative of field
condition, was used in Gravimetric and Turbidity measurements in the
laboratory?

The sample condition was ensured by determining the TSS and
turbidity of samples within 24 hours,

4

5

179



6 Was relevant Bureau of Indian Standards Procedures
laboratory determination of TSS and Turbidity parameters?

adopted in

Yes, standard procedures of BIS 3O25 (Part- 77) for TSS and
3O25 (part-7o) for turbidity were followed.

Were replicates performed for TSS and turbidity measurements. If yes,
what was the percent variation from average for each triplicate set of
measurements. Give data for both TSS and turbidity. Section Vi a The
investigators state that "The estimated TSS and turbidity values of water
samples collected from Undavalli area, non-desilatation sampling site,
found in the ranges of 725- I 45 mglL and 4.5- 5 .5 NTU, respectively.
The minimum and maximum values of the estimated TSS in the water
samples collected from the desiltation sites were found to be in the range
of 95 - 165 mg/L (minimum) and 125 - 195 m9/L(maximum). On the
other hand, the range of turbidity values of the water samples of
desiltation sites were observed to be in the minimum and maximum
ranges of 4.1 - 5.5 NTU and 4.9 - 6.5 NTU, respectively (Pages 8-9).

The values of ISS and turbidity given in our study are the mean
values of triplicates. For the TSS, percent variation from the
average value was found in the range of 7,8 to 3.2,
For the turbidity, percent variation is very less and between O,75
and O,28 as the nephlometer will be calibrated frequently during
the analysis of samples.

Can the variations of TSS with depth and turbidity with depth be provided
for the eight desiltation sites and 1 reference site?

7

8

Only single depth of sample collection was made at all stations,
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9 Section V a The investigators state that "The water quality ln the riverine
system was studied w.r.t TSS and turbidity since desilting is likely to
increase the TSS and associated turbidity (Page 7).

During desiltation, TSS and associated turbidity may likely
increase. But in our study, the TSS and turbidity values of
reference site and other study sites are almost in the same range
without much variation, This may be because of that there is no
desiltation activity in the study sites during the entire period
of study. Infact, desiltation activity was stopped in the study sites
from six months prior to the commencement of our study.

70. Turbidity can serve as a rough index of a sample's true sediment load
(Carlson 2005; Amanda et al, 2018; Hannouche et al., 2011). The data
for Shitalakhya river, Dhaka city, Bangladesh (Md. Serajuddin et al.,
2019), Piranga river, Brazil (Amanda et al., 2018), Arkansas rivers, USA
(West and Scott, 2016) indicate a positive correlation between TSS and
turbidity (Figure 1). The data of Krishna river reported by the
Investigators (Page 8, maximum values from Table 1of Annex III are
used in Figure 1) indicate that turbidity is independent of TSS
concentration (Figure 1). Could the investigators explain their observed
trend between turbidity and TSS of Krishna river water samples tested in
the study (Figure 1). 6 Figure 1: Relations between TSS and turbidity of
river water samples.

In our study, direct proportional trend between TSS and turbidity
was observed at each and individual study site level,
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1.  Introduction 

The Additional Director & Divisional Head – IPC -II, Central Pollution Control Board, Delhi approached the 

Director, Indian Institute of Science (IISc), Bengaluru vide letter No. CPCB/IPC-II/Mining (OA-

935/2018)/2020 dated January 19, 2020 requesting him to nominate a representative to the expert 

committee constituted in compliance of Hon’ble NGT order in OA No. 935/2018 dated 14-02-2020. The 

Director, Indian Institute of Science, Bengaluru vide letter No. DIR: N13/DO No. 419 dated  3rd March 

2020 informed Shri Nazimuddin, Additional Director & Divisional Head – IPC -II, Central Pollution Control 

Board, Delhi that he has nominated (1) Professor Sudhakar Rao, and (2) Dr. K S Nanjunda Rao both from 

the Department of Civil Engineering, IISc, Bangalore as members of the expert committee. Both Professor 

Sudhakar Rao, and Dr K S Nanjunda Rao received emails on 18 March 2020 from Smt. Mahima T Gowda, 

Senior Environmental Engineer, Central Pollution Control Board, Regional Directorate (South), 1st & 2nd 

floors, Nisarga Bhawan, 7th D cross, Thimmaiah Road, Shivajinagar, Bengaluru-560079, enclosing the 

following files (1) Annexure – I NGT order dated 14-02-2020, (2) Annexure – II Report of water resources 

department including findings of bathymetric survey (3) Annexure - III Report on Ecological impact 

assessment study on flora and fauna of river Krishna (upstream of Prakasam barrage, up to 13.5 km) and 

socio-economic effects due to desiltation and (4) Background Information in compliance to Hon’ble NGT 

order dated 14.02.2020 in the matter of O.A No. 935/2018. The sections to follow presents the evaluation 

of “Report on Ecological impact assessment study on flora and fauna of river Krishna (upstream of 

Prakasam barrage, up to 13.5 km) and socio-economic effects due to desiltation”. 

 

2. Summary of Report contents 

An investigation was undertaken during October to December 2019 by four departments of Acharya 

Nagarjuna University; Dept. of Zoology & Aquaculture, Dept. of Botany & Microbiology, Dept. of 

Environmental Sciences and Dept. of Sociology & Social Work (hereafter referred as Investigators) to study 

the ecological impact on flora and fauna and socio-economic condition of dependent people due to 

desiltation of river Krishna (upstream of Prakasam barrage, up to 13.5 km), with the following objectives 

assigned by Dept. of Mines, Govt. of A.P. 

• Studies on suspended solids, turbidity in river Krishna 

• Studies on plankton (Phyto and Zoo plankton) in river Krishna 

• Diversity and community composition of fishes in river Krishna 

• Studies on Benthic fauna of river Krishna 

• Studies on riparian vegetation in river Krishna 

• Studies on Avian fauna in river Krishna 

• Ecological impact study due to desiltation activity 

• Socio-Economic condition of dependents I fisher men of river Krishna 
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The Undavalli site from 2.0 km to 3.2 km of KRF Bank was selected as reference site for the study by the 

Investigators. This was done as there was no baseline data available; hence a site with similar geological 

characteristics where no dredging activity has taken place was chosen as reference site by the 

Investigators to understand the impact of desiltation. 

The following sites of river Krishna upstream of Prakasm barrage both on Guntur and Krishna districts side 

of desiltation locations (hereafter referred as desiltation sites) were taken into consideration for their 

study by the Investigators: Penumaka, Venkatapalem , Uddandarayunipalem, Lingayapalem  and Rayapudi  

of Guntur district side and  Surayapalem, Guntupally and lbrahimpatnam on Krishna  District  side.  

Suitable methodology appropriate to the proposed studies was followed by the Investigators. Water 

quality parameters (total suspended solids and turbidity), Plankton and Benthic fauna survey, Riparian 

vegetation, Fish and Avian fauna survey was performed by the Investigators based on field and laboratory 

investigations. 

Basing on the field and laboratory observations, the Investigators arrive at following conclusions: 

I. The TSS and turbidity in reference site and desilting locations are almost in the same range, which 

implies that the desiltation has not impacted the water quality w.r.t TSS and turbidity, since 

desiltation  is stopped  since more than 6 months (Page 9). These findings are found to be 

supportive and favourable for flora and fauna towards the sustainability of ecological balance 

(Page 69). 

II. In comparison with the Undavalli (Reference) site, the phytoplankton observed at other different 

desiltation sites viz., Penumaka, Venkatayapalem, Uddandarayunipalem, Lingayapalem and 

Rayapudi on Guntur district side, and Surayapalem, Guntupalli and lbrahimpatnam on Krishna 

district side was more or less similar with a deviation of presence or absence of one or two genera 

of phytoplankton at one site or the other (Page 46). As the observed phytoplankton, during the 

study period of the water samples collected from reference and desiltation sites of river Krishna 

was normal and abundant, it seems that there is no ecological impact on the phytoplankton and 

thereby primary producers even at the desilting areas (Page 69). 

III. From the qualitative analysis, it was observed that riparian vegetation in reference site and desil 

tation areas are similar implying that the desiltation and dredging do not have serious impact on 

vegetation (Page 47). The Investigators further conclude that “The riparian vegetation at all the 

study sites, both of reference site and desiltation sites was found normal and dense comprising 

trees, shrubs, herbs etc., except at the point of place where the approach road was laid for the 

transportation of sand to land” (Page 69). 

IV. The good distribution and abundance of benthic fauna recorded in river Krishna upstream waters 

indicating that desiltation activity has no effect on the benthic community. The benthic 

community were dominated by crustaceans followed by ostrocodes at desiltation and non-

desiltation sites (Page 48). Qualitatively the number of genera and species of different taxa found 

in desiltation area of river Krishna, upstream water showed abundant and uniform species 

diversity, clearly indicating that ecosystem is more or less homogenous (Page 70) 

V. The abundance of Cyprinidae members (55 species) indicated that fish community in river Krishna 

has not been disturbed by disilatation activity (Page 50). 

VI. The Investigators observed and identified 28 avian species belonging to 12 families of 11 orders. 

The Investigators opine that Krishna upstream having good vegetation and algae at riverbank 
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sides and islands seems to be most favourable feeding grounds for avian fauna (Page 52). The 

types and occurrence of avian fauna including the migratory category noticed at the upstream of 

river Krishna indicated that the habitat environment of river Krishna is favourable to the livel- 

ihood for birds in all aspects (Page 70). 

VII. The socio-economic study due to disiltation in river Krishna indicated the following. Traditionally, 

the community was into fishing activity. During 2015, when the de­ siltation work started, in 

addition to fishing the people native to the region have taken debt and invested in dredging 

machinery like boats etc.  The Investigators were informed by the public that before the debts 

taken for dredging machinery is cleared, the desiltation activity was stopped due to which the 

economic condition of the people has deteriorated (Page 59). 

 

3. Comments on the Report 

TSS is good indicator of physical and aesthetic degradation of surface water quality. Large TSS 

concentrations lead to reduction in photosynthetic activity due to the impediment of the passage of 

sunlight; further, transport of pollutants such as phosphorus, mercury and hydrophobic organic 

compounds are associated with large TSS concentrations in water ( Amanda et al, 2018; Rügner et al., 

2013). Large amounts of suspended solids (SS) can affect procreation of fish and invertebrates due to 

obstruction on breeding habitat (Amanda et al, 2018; Naveedullah et al., 2016). In addition, TSS can shelter 

pathogenic microorganisms and may be associated to bacterial contamination (Bakan et al., 2010). US 

EPA (2015) lists river sediment as the second-most common cause of impairment in U.S. rivers and 

streams.  

TSS has an important role in maintaining favorable flora and fauna environment for sustainable ecological 

balance in the river system. In the opinion of the IISc nominated member, the report submitted by Acharya 

Nagarjuna University will benefit if clarifications to queries 1-9 detailed below is provided by the 

Investigators. 

Section V a  

Investigators state that “Water samples were collected from nine different study sites. From each site 

six samples from different depths at different times were collected (Page 6).” 

Query 

1. At what depth intervals, were the water samples collected at each site. 

2. What method was followed to collect water samples from different depths of a site. 

Section V a 

Investigators state that “The total suspended solids (TSS) was estimated using Gravimetric method and 

nephelometric (in terms of Nephelo Turbidity Unit) respectively (Pages 6-7).” 

Query 

3. What was the time interval between field sampling and determination of TSS and Turbidity of 

water samples in the laboratory? 

4. What volume of water sample was used in the Gravimetric method (TSS determination)? 
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5. How was it ensured that the sample condition, representative of field condition, were used in 

Gravimetric and Turbidity measurements in the laboratory? 

6. Was relevant Bureau of Indian Standards Procedures adopted in laboratory determination of 

TSS and Turbidity parameters? 

7. Were replicates performed for TSS and turbidity measurements. If yes, what was the percent 

variation from average for each triplicate set of measurements. Give data for both TSS and 

turbidity. 

Section Vi a 

The investigators state that “The estimated TSS and turbidity values of water samples collected from 

Undavalli area, non-desilatation sampling site, found in the ranges of 125- I 45 mg/L and 4.5- 5 .5 NTU, 

respectively. The minimum and maximum values of the estimated TSS in the water samples collected from 

the desiltation sites were found to be in the range of 95 - 165 mg/L (minimum) and 125 - 195 mg/L 

(maximum). On the other hand, the range of turbidity values of the water samples of desiltation sites 

were observed to be in the minimum and maximum ranges of 4.1 - 5.5 NTU and 4.9 - 6.5 NTU, respectively 

(Pages 8-9).” 

Query 

8. Can the variations of TSS with depth and turbidity with depth be provided for the eight 

desiltation sites and 1 reference site? 

Section V a 

The investigators state that “The water quality in the riverine system was studied w.r.t TSS and turbidity 

since desilting is likely to increase the TSS and associated turbidity (Page 7). “ 

 Query 

9. Turbidity can serve as a rough index of a sample’s true sediment load (Carlson 2005; Amanda et 

al, 2018; Hannouche et al., 2011). The data for Shitalakhya river, Dhaka city, Bangladesh (Md. 

Serajuddin et al., 2019), Piranga river, Brazil (Amanda et al., 2018), Arkansas rivers, USA (West and 

Scott, 2016) indicate a positive correlation between TSS and turbidity (Figure 1). The data of 

Krishna river reported by the Investigators (Page 8, maximum values from Table 1 of Annex III are 

used in Figure 1) indicate that turbidity is independent of TSS concentration (Figure 1). Could the 

investigators explain their observed trend between turbidity and TSS of Krishna river water 

samples tested in the study (Figure 1). 
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Figure 1: Relations between TSS and turbidity of river water samples: Data for Shitalakya river, Piranga 

river, Arkansas rivers and Krishna river from Md. Serajuddin et al., 2019, Amanda et al., 2018, West and 

Scott, 2016, Annex III respectively 

 

References cited by the IISc Expert member 

Amanda RM, Alisson CB, Antonio TM, Moysés N (2018) Estimation on the concentration of suspended 

solids from turbidity in the water of two sub-basins in the Doce river basin. Journal of Brazilian Association 

of Agricultural Engineering, Vol. 30, 751-759. 

Bakan G, Özkoç HB, Tülek S, Cüce H (2010) Integrated environmental quality assessment of the Kızılırmak 

River and its coastal environment. Turkish Journal of Fisheries and Aquatic Sciences, Vol. 10, 453–462. 

Carlson G (2005). Total Suspended Solids from turbidity. Technical Note 15, Technical Support, In- Situ Inc. 

USA, Accessed via www.in-situ.com on 10 April 2020. 

Hannouche A, Chebbo G, Ruban G, Tassin B, Lemaire BJ, Joannis C (2011) Relationship between turbidity 

and total suspended solids concentration within a combined sewer system. Water Science and 

Technology, Vol. 64, 2445–2452. 

Naveedullah N, Hashmi MZ, Yu C, Shen C, Muhammad N, Shen H, Chen Y (2016) Water quality 

characterization of the Siling reservoir (Zhejiang, China) using water quality index. CLEAN–Soil Air Water, 

Vol. 44, 553–562. 

0

20

40

60

80

100

120

140

160

0 50 100 150 200 250

T
u
rb

id
it

y
, 

N
T

U

TSS, mg/L

Shitalakya river, Dhaka

Piranga river, Brazil

Arkansas rivers, USA

Krishna river, Andhra

Pradesh

187

http://www.in-situ.com/


7 
 

Rügner H, Schwientek M, Beckingham B, Kuch B, Grathwohl P (2013) Turbidity as a proxy for total 

suspended solids (TSS) and particle facilitated pollutant transport in catchments. Environmental Earth 

Sciences, Vol. 69, 373–380. 

Md. Serajuddin, Md. Chowdhury AL, Md. Haque M, Md. Haque E (2019) Using turbidity to determine Total 

Suspended Solids in an urban Stream: A case study. Proc. 2nd International Conference on Water and 

Environmental Engineering (iCWEE2019) 19-22 Jan 2019, Dhaka, Bangladesh, ISBN: 978-0-6482681-1-6 

West AO, Scott T (2016) Black disk visibility, turbidity, and total suspended solids in rivers: A comparative 

evaluation. Limnol. Oceanogr. Methods, Vol. 14, 658–667 

US EPA. 2015. National summary of state information. Available from 

http://ofmpub.epa.gov/tmdl_waters10/attains_ nation_cy.control#total_assessed_waters 

 

  

Professor Sudhakar Rao 

Department of Civil Engineering  

Indian Institute of Science 

Bengaluru 560012 

20th April 2020 

 

  

---------End of the report -------- 

188



 

 

Clarifications given by ANU on Queries raised by IISc on Ecological Assessment study

Annexure-VIII

189



 

190



 

191



Final Comments based on Evaluation of Annex 3 by IISc Expert member and Responses of ANU to 

queries raised by IISc Expert member (Also see Follow-Up Report on ANU Clarifications by IISc Expert 

member) 

I. The Evaluation Report of IISc Expert Member, ANU Clarifications on the Evaluation Report of IISc 

Expert Member and Follow-Up Report on ANU Clarifications by IISc Expert member be included 

as Addendum A, B and C respectively in Annex 3 Report prepared by ANU 

II. Section Va of the report (Annex 3) indicates that samples were collected at two depths (1.5 and 

2m) at each site, while, the ANU clarification states that samples were collected at one depth 

only (1.5 m or 2 m) from each site. 

III. Following from point ii, there is inconsistency in number of samples collected in Annex 3 Report 

(108 samples) and ANU Clarifications (54 samples). 

IV. Volume of water used in TSS measurement is not consistent with BIS: 3025 (Part 11) – 1984, 

Section 4.2 Sample Volume requirement for water samples with turbidity less than 50 units. 

V. Annex 3 or ANU Clarifications, does not state that the river water samples were vigorously 

shaken or stirred with Teflon coated magnetic stirrer, before filtration as per BIS : 3025 ( Part 

11) – 1984   requirement. Lack of sample homogenization affects the TSS and turbidity values.  

VI. Compliance of relevant BIS codes to determine TSS and turbidity in laboratory is not stated in 

Section Va of the report (Annex 3). 

VII. Use of triplicates along with percent variation from the average for TSS and turbidity 

measurements is not stated in Section Va of the report (Annex 3). 
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